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The Lok Sabha met at Eleven of the Cloch
" MR. SPEAKER in the Chair]
"ORAL ANSWERS TO QUESTIONS

Fire Fighting Services at Airports

*141. SHRI R.S. PANDEY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) wa:ther Civil Aviation Review Com-
m.ttee has sugg:sted som: steps for improv-
dng fize figviag secvic:s at airports; and

(b) if <0, tha d:cisisa of Goveram:nt
rthereon?

TH2 MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR) : (a) aad gb). Yes, Sir. Go-
-vernm nt have appointed an Empowered
C)rnn ttee to process the recomm:nda-
ti>'s ml: by th2C.vil Aviation Review
Craa re, with a view to fiaalise Go-
wvernm :nt dzcisions thereon.

SHRI R. S. PANDEY : May I
k1yx wretaer the Civil Aviation Review
‘Comanittee waich was headed by Mr.
J.R.D. Tita has subm:tted its report
and, if so, whit are the detaile?

SHRI RAJ BAHADUR : As regards
«:tails, I will be able to place a summary
«f th: miin recomm:ndations. I think,
&hit his alczady been doas. I'donet

2

it
[krow. Thereis a detailed report. There
are manyrecommesndations. I hope, I will
notbeasked toread out the whole thing,. '

SHRI R.S. PANDEY : May I know
how many airports are in the country
where the arrangem:nt made is fully
equipped to fight fire accidents?

SHRI RA] BAHADUR: TheD.G.C.A.
has gotas miny as 85 airports under his
control out of which 37 airports are being
used by the Indian Airlines. The arrange-
m:nts for fighting fire accidents, etc. have
been provided in som: m:asure or other
at all of them.

SHRI INDRAJIT GUPTA : May I
know whether it is a fact that som:time
ago, in order to mprove the fire fight-
ing services at the airports, some orders
had bzen placed for imported fire fighting
crash tenders about which in this House
miny Members had raised certain
qu:stions alleging that this type of crash
tenders were not suitable for us and that
the foreign  suppliers were also
deminding exorbitant prices for them and
wneth:r it is also a fact that now, aftee
further consideration and enquiry, the
Governm :nt has also come to a conclusion
that this particular type of fire fighting
crash tenders are unsuitable and too ex
pensive for us ?

SHRI RAJ BAHADUR : It is true
that tenders were floated for the procure-
m:nt of as miny as 20 crash fire tenders
and they were released in 1974. A
technical committee was set up. The
tend.rs were floated on the basjs of
specifications given by the technical com-
mittee. When the tenders cams, they
were again examined by the technical
committee und:r th: Chairmanship of the
Secretary. Then, finally, an order was
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placed on  MJs. Kronen bery i Mgp¥i. *©

I know, we took full note of the objections.
that were reisedin the Howse and owtside
and, uitimately, we also drew up the con-
tract 30 83 tosatisfy all our requirements.
‘The tender that was accepted was found
by the Technical committee to be satis-
factory. But the negotisions on the
contract took & very long time becsuse
M/s. Kronen berg raised many objections.
Because of that, it took as muchk as about
312 months to finalise the contract, after
which they demanded an escalation of
17-3-/aper cent which was not acceptable
to us. Therefore, we have floated tenders
aguin. The tenders have been reccived
and they are under scrutiny now.

Export of Tobacco

*143. SHRI JAGANNATH MISHRA:
Will the Minister of COMMERCE be
pleased to state :

(a) whether thereis a proposal to export
tobacco this year; and

(b) ifso,the names of the countries and
the guantum proposed to be exported?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
(a) Yes, Sir.

(b) During the year 1975-76, a total
quantity of 74- 3 million Kgs. of unmanu-
factured tobacco :valued at Rs, 93-10
crores was exported to more than 40
Countnes in the world. Our major byers
last year were U.X., U.S.S.R., Bangladesh,
Japan, Iuly, Irish Republic, Netherlands,
Hungary, Buigaria, Somalis, Belgium and
Prance. The same llevel of exports is
expected to be maintained during this
year also. The major directions of Bxpoet
are Liely to be the same as last year.
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SHRI VISHWANATH PRATAP
SINGH : The two years have been
of short crop of tobacco and the jevel of
exportsjs expected to be the same.  About
the perticular company, I would require
separite notice.
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" SHRY VISHWANATH PRATAP
SINGH : I have got imfommatin .in
respect of tobacco and tobacco_manufac-
tures. About the other ltems, I would
ﬂ.'quu'c Stplrltc QO!ICQ.

SHRI B.K. DASCHOWDHURY :
The hon. Minister, while statingthenames
of the countries to which unmanufactured
tobacco was export:d, mentioned also
‘Bangladesh. The people of Bangladesh
are very much found of Dinhata tobacco
which is grown in the Cooch-Behar dis-
trict of WestBongal. Inviewof that fact,
I would like to know from the hon. Mi-
nister whether there is any sprcial cell or
preper coordination to collect this par-
ticular variety of tobacco which is ljked
ty the people of Bangladesh, and if
not, whether, through the Tobacco
Dcvelopment Board, he is going to make
certain special arrangements for the bulk
purchase of tobacco from the growers at a
reasonable price.

SHRI VISHWANATH PRATAP
SINGH : Government make all efforts for
ircreasirg the export of all varieties of
tobacco includingthat in wheh Bangladesh
is interested. For that purpose the
Tobecco Board has been set up and parti-
cularly for Virginia tobacco and flucured to-
bacco various measures have been taken
for increasing the export. Various in-
centives are also given for purposes of
dry-curing, for purchase of machines, la-
boratory equipments, packages and so on,
and We are trying to have this according
to the demands of the external markets.
There has been an EEC team which
suggested certain agricultural practices re-
garding various things which we are
attempting to follow.

SHRI TRIDIB CHAUDHURI : I
Would- like to know whether this figure
includes cigarettes. Whether .it includes
or not, cap you give a break-up of the
quantities exported by different firms
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+because manufactured. tobacco.is a mono,
poly of three or four big -firms? Has
he got the figure now ?

SHRI VISHWANATH PRATAP
SINGH : I am sorry, I do not have
the break-up figures now.

SHRI P VENKATASUBBAIAH :
Andhra Prdesh is the greatest producer
of Virginia tobacco. Since the Tobacco
Board has been formed, does the Gover-
ment propose to canalise export of tobacco
through the Tobacco Board or whether
anotter  alternative arrangements are
being made. Instead of many firms
exporting the same thing are the
thinking of cancalising export through
STC or any other Government of India
undertaking ?

SHRI VISHWANATH PRATAP
SINGH : Government hasno intention. to
canalise the export of tobacco. Tobacco
Board will advise Government on the
minimum price of export of tobacco ; it
will have an eye on the markets and ad-
vise the Government in the context of
increase of exports.

Import of Copper and Zinc

*145. SHRI M.C. DAGA: Will the
Minister of COMMERCE be pleased to
state :

(a) whether there is any proposal to
stop imports of Copper and Zinc in view
of tremendous indigenous production of
these metals ; and

(b) how much quantity of Copper and
Zinc is lying at present in godowns of
Minerals and Metals Traling Corporation ?

THE MINISTER OF COMMERCE
(PROF. D.P. CHATTOPADHYAYA):

(a) No, Sir.
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" () MMIC has in  stock sufficient
quantities of these m:tals to service kaown
requirements of the industry. The posi-
tion is kept constantly under review and
corrective steps arc taken as and when
necessary.
<ot
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PROF. D.P. CHATTOPADHYAYA :
Domestic demand projection for copper
for 1976-77 is of the order of 55,000
metric tonnes.

CRRREF

qsyA AV,

Production is of the order of 42,000 M.T.
So far as zinc is concerned, the estimated
requiremsnt is 80,000 M.T. and indigenous
production is 35,000 M.T.

So far as the price part iS concerned,
the C.I.A. price of copper Wire bar is
14,120 and of the copper cathodes is 13,740
per M.T. For the zinc high grade, the
C.1.A. price is 7,255 and the price of specia]
high grade is 7,355. The release price is
higher for the actual users. The copper
release price is 27,450 per M.T. and for
the copper cathodes it is 26,750 per M.T.
As regards zinc, for the actual users, the
price of per M.T. high grade zincisRs.
13,935 and it is RS. 14,085 for the special
graie. The difference between the C.1.A. price
and th:® actual price is different to a great
extent. Itis because our dom:stic produc-
tion and our imported goods price are kept
at 'par and also because of the high tax
incidence on the imjortedl non-ferrous
metals liks copper and zinc.
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MR. SPEAKER : I think this is part
(b) of the question.

PROF D.P. CHATF)PADHYAYA : I
think I have alr:ady answered this part of
the question,that is, at waat price—C.I.A.
pricc—We have purchased and the price
at waich we are selling and way is there a
difference. I have alrealy answ:red that
question.

I have alrealy answered second part of
the question. For first part, I have the
figures. But , I shall subm’t for your
consideration that the declaration of our
Stock position Wwill not be in the com-
mercial interestof the nation because it is
scusceptible to speculation.

MR. SPEAKER :
Pandey.

SHRI M.C.DAGA : I wint to kaow
one thing.

MR. SPEAKER : No more qusstion.

SHRI R.S. PANDEY : How many
industries in our country in the public
and private sectors are producing zinc?
May I kiow wiether there is any appli-
cation pending for the expansion of the
zinc industry ?

PROF. D.P. CHATTOPADHYAYA :
I haveindicated the units and quantity of
zinc produced. Expansion is not with our
Ministry. It goes to the Industries De-
velopment Ministry.

Sari Ramsahay

Export of Tea to PakiJtan

1*146. SHRI INDRAJIT GUPTA :
Will the MINISTER OF COMMERCE b
pleased to state: N

(a) Waether some of the lealing tea com-

panies in Calcutta have re ceived inquiri:
-

.
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frcm traders in Pakistan for supply of tea ;
and

(b) if so, the facts thereof ?

THE MINISTER OF COMMERCE
(PROF. D.P. CHATTOPADHYAYA) :
(a) ard (b). While Government have no
information on the subject, itis expected
that tea interests in Calcutta and
Pakistan would be establishing contacts to
explo:, trading possibilities. Howe ver
no exporter has yet approached the Tea
Board for issue of shipment licences for
Pakistan.

SHRI INDRAJIT GUPTA : Sir,
during these years, when normal trade
channels between India and Pakistan
were closed, is it a fact that Pakistan was
obtaining her requiremerts cf tea mairly
from Sri Lanka and Kepya ? And if
80, now that the trade channels have
been opened up, has our Government
m ade ary projection or estimate of the
quantity of tea which it might be possible
to supply to Pakistan in order to meet her
normal requirements and thereby erter
this market ard not leave it entirly in
the hands of Kenyas and Shri Lanka pro-
ducers ?

PROF. D.P. CHATTOPADHYAYA :
As tothe first part of the question whether
Pakistan had been obtaining its tea re-
quiremerts from Sri Lanka and Kenya
my answer is : Yes, Sir. But before the
dismemberment of Pakistan,  Pakistan
used to import tea from Bangladesh and the
residue from abroad. Afrer the resumption
of trade between these two countries—
rather in anticipation of the resumption of
trade—an Indian trade delegation visited
Pakistan in January. In that delegation
the Managing Director of TTCI was
included. He explored the possibility
and the Pakistani importers have evinced
interest in the matter. We are explor-
ing the possibility and are hopeful of the

utcome.
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SHRI INDRAJIT GUPTA : Now,
that the trade channels are opened by the
land route, I think, it is not necessary for
the Indian tea to be shijpped. It can
go very well over-land. May I know
whether the Tea Trading Corporation or
the Tea Board has ary jdeain mind to
encourage the opening of new tea auctions
in North Bengal and Siliguri so that teas
from these tea auctions without having
to come to Calcutta could move over-jand
direct to Pakistan and this could help
smaller and less economic tea gardens
also.

PROF. D.P. CHATTOPADHYAYA :
Obviously, while resuming our trade with
Pakistan—particulary in the matter of
exporting commodities like tea—we will
be using optim:lly our land route. As
regards the opening of an auction centre at
Sili guri, I would like to say thatit will take
sometime. It is under consideation and
no final decision has been taken .

SHRI BISWANARAYAN SHASTRI :
May I know whether the Ministry of
Commerce has got information through
its market intelligence wing as to what is
the total quantity of tea imported by
Pakistan from different countries ? Se-
condly, in his reply the Minister said that
tea interests in Pakistan and Calcutta will
keep contact. What are the reasons for
restricting the tea interests to Calcutta
alone ? There are tea auction centres at
Cochin, Calcutta and Gauhati. Why those
tea interests are excluded ?

PROF. D.P. CHATTOPADHYAYA :
There is no question of exclusion. It
was a pointed question about Calcutta
which I answered. Other auction centres
are as functional as Calcutta. As regards
Pakistan’s requirements of tea—which
they are all importing from abroad—in
1974 it was 44°72 million kg, whereas in
1975 Pakistan imported 52:03 million kg.
These imports were mainly from Sr
Lanka and Kenya.
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Tax Evasion by Shrl R.N. Goenh

: "148 SHRI DK PANDA.

. SHRIS.A. MURUGANANTHAM :
:3_ ‘Will the Minister of REVENUB AND
:BANKING be pleased tp state :

(a) whether the Income Tax Depart-
m->nt has detected a tax evasion on.income
"of over Rs. 2 cror<s by Shri R.N. Go:nka;

and

(b) if so, the facts thercof and action
being taken against him ?

THE MINISTER OF STATE
IN-CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR
MUKHERJER) : (2) and (b) . A state-
mentis laid on the Table of the House.

-

Statement

The Income-tax authorities have detec
ted tax evasion on income of over Rs. 2
crores by concerns/firms with which Shri
R.N. G>nkais closely connected.

(i) Bxpr:ss Newspapers (P) Ltd. are
found to have resorted to fabrication of
ecvidence in the form of books of account,
wvouchers etc. to conceal the reai nature of
the undiscluséd income of about Rs.
1° 10 crores brought into the books in the
form of unexplained cash credits. In
this attempt, there was a conspiracy among
Express Newspapers (P) Ltd. and Ark
Investments (P) Ltd. and the directors.

A complaint has been filed before the
Chief ‘Metropolitan Magistrate, Madras,
under séctions 120-B, 193 and 196 of the
Indian Penal Code and Section 277 of the
Income Tax Act, 1961.  The accused are
Shri Ramnath Goenka, Shri Bhagwandas
Goenka, son of Shri R.N. Goenka, Smt.
Sarojkumari Gocnka, wife of Shri Bhag-
wandas Gocnka, Shri AN. Sivaraman,
Director of M/s. Express Newspapers (P)
Ltd., Shri Hari Ram Agarwala, brother’s
son’of Shri Ram Nath' Goenka, Shri V.
Kuppuswami, Chief Accounts Officer of

~Mfs; Express Newspapers (P) Ltd,
Madtss; and Mfs. Ark' Investments (P)
$ Lrd.; Madras. ” -

ar

'Wv

(ii) - Faced with losses * running intol
about Rs. 85 lakhs due to fall in’ value of

shares of M/s. Indian Iron and stec]
Co., Ltd., Indian Express Newspaper

(B>mbay) ‘(P) Led., Bxpréss Newspapers

(P) Led., Madras, Indian Express
(Madurai) (P) Lw.,' Andhra Prabha (P)
Ltd., Vijayawada and their directors and
others formed a bogus firm in the name of
‘Bxpress Traders’ in order to pass off the
above loss incurred on- ‘capital account’
as a trading loss. Al.hough the firm
was formed after April, 1971, it was made
to appear that it had in fact been formed
with effect from 1-10-1970 With the four
accused companics as partners of the
said firm.

In this connection a complaint
has been filed under sections 277 and
278 of the Income Tax Act, 1961 in the
Court of Additional Chief Metropolitan
Magistrate, 19th Court, Esplanade, Bom-
bay. The following arc the accused in
this complaint :

(1) Shri Ram Nath Goenka.

(3) Shri Bhagwandas G:onka, son of
Shri R.N. Goenka.

(3) Smt. Sarojkumari Goenka, Wife of
Shri Bhagwandass Goenka.

(4) Shri G.M. Laud.

(s) Shri A.N. Sivaraman.

(6) Shri Ashok S. Dalmia.

(7) Shri K.L. Shgh,

(8) Shri R.S. Jhavari.

(9) Indian Express NeWspaper
(Bombay) (P) Ltd.

(ro) Bapress N:wipapers (P) Ltd
Madras.

(11) Indian ! Bxpress (Malurai)
' Lﬁd». md
PR b ] " M

(u) Andhra Prabha (P) Lﬁd-. Vija

wada.

.
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SHRI D. K. PANDA As per the
.Statem:=nt, there are two charges made
against M.. Goenka, the biggest man
of “the - biggest monopoly house. The
.action taksn as per these two charges is
ghat two complaints Were filed by
G)vernm:nt azainst M¢. Goenka, though
there rave been charges against him since
19585, long long ago. The charges were
of cheating, forgery, breach of trust,
«conspiracy to tamper Wwith records and
wax evasion. Almost all the papers have
referred to this, if I may quote, <maha
-gulmal of Maiha Goenka’. This is
dated July 31, 1976. I am not taking
.muich of the tim:, but I would seek your

srmisiion to read out only one portion.
“Ha was charged with conspiracy relating
to the compaay affairs regarding the Ex-
press N:Wspapers. With regard to this
-<comjany, Government also refused to
.approve R.N. Goenka as-the director.
“Thereafter, Mr. Goenka referred the matter
<o court. Then our Government also
filed a counter against it. Then  the
-Government resiled. Ithas been reported
wthat there Was an unannounced mutual
settlement.

My pointis this. From 1965 the charges
-were male against him. It was relating
to a jute company—false vouchers
(1970), case of conspiracy (May 1973),
non-existent. A paper stocks (March
1976)—Shri Bhogendra Jha, an hon.
m:mbder of this House also raised this
.quastion. In spite of all these charges
aginst him for the mdst nefarious and
.criminal acts committed by this Maha
Goenka, are Government satisfied by
merely filing two complaints ? I am
not referring to the sections under which
¢he complaints Were filed.....

MR. SPEAKER : It is all right
You can put your question.

SHRI D.K. PANDA : So my question
is : In view of the precedent followed
by Government in a case where there Was
.Some unannounced mutual settlement, is
ithe same principle and the same method
woing 10" be folowedl in *hotchpotching

C\,r‘
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and s?apping all these complaints ? Or
Whether there are any provisions under
which he can be proceeded against?

Are Goverument going td'*_tgke strignent
action against Goenka immediately to put
bim behind the bars, and secondly ...

MRf"SPEAKEﬂR ¢ No ‘secondly’,

SHRI PRANAB KUMAR MUKHER-
JEE : I am not aWare of any settlement
which the hon. member mentioned. In
fact, I have tried to give an exhaustive
reply in the statement I have. laid on the '
Table, including the charges framed
therein. From the income tax side,
two complaints have been filed in Madras
and Bombay. There we have completed
our investigations. But a case of this
nature has naturally very Wide remifications
CBI and Company Affairs are also involved
therein and they are bringing their cases
separately. So far as income tax is con-
cerned, We have filed the complaints and
We are taking action against them. There
is no question of making any hotchpotch
or settlement.

MR. SPEAKER :
brief this time.

Mr. Panda, be

SHRI D. K. PANDA : Perhaps all
the references I made to the facts and
the statements in papers could not catch '
the imagination of the hon.  Miniter,
Therefore he has....

MR. SPEAKER : No innuendo.
your question straight.

SHRI D. K. PANDA : My straight
question is : In spite of the most revealing
criminal acts committed by Goenka for the
last several years, are Government going to
immediately put him behind the bars and
also take over this monopoly house ? -~

Put

SHRI PRANAB KUMAR MUKHER-
JEE: So far as in¢>me-tax is concerncd,
1 have no’ authority to ‘put any people
behind the ‘bar. e

,l’
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SHRI 5.'A. SHAMIM : 'You vant
what authority also ?

MR. SPEAKER : Then, Mr. Muru-
gmiiitham-.not here. SHRI GOSWAMI

SHRI DINESH CHANDRA GO-
SWAMI: From the geply of the hon,
Minfster it becomes apparent that the Go-
werdthent is contemplating cases in other
directions also andhe s siready a asweting
the charges regarding income tax and there
100, campilaints have been made,

May I know whether already some cases
have been filed against Shri R.N. Goerka
regarding some of the anomalies and if so,
st what stage these cases are pending
and some of the cases have been stayed by
the High Courts and if so what is the
present position of those cases ?

SHRI PRANAB KUMAR MUKHER-
JEE. So far as the two income-tax cases
are concerned one 3s 1n the Presidency
Magistrate’s  Court at Madras and the
other 15 in the Metropolitan Magistrate’s
Court, Bombay. In Madres the CBI
has also filed & case and in respect of
other companies, particularly, the Indian
Express Pvt. Lid , Bombay the CBI s
invesugating. Anotht rcase 15 being looked
after by the Department of Comptay
Affairs.

SHRI INDRAJIT GUPTA : In the
statement I do not find any reference to
the affairs of the Nauonal Jute Mill
Company. Isitnct afactthatin 1965 there
was a complaint about false vouchers
having been concocted to show much
Jerger peyments having been made for
big quanuues of raw juge  purchased
wheress the sctual price paid by the com-
pany was much less and thereby natunally
tax evasion was also carried out, There

seem to be no proceedings aganst them for

tax evasion in this particular case.

Secondly, tiw same company were able
@ gt a very jarge quantity of loans from
the Stste Bank of India by hypotheesting
their stocks of raw jute and later it was
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Sour: d-that those ttocks were sunauitsint.
I wouldtike w know whetber it thisresgect
tlsorany proceedings of any type aes being.
undertsken. So meny years are passing

and nothing is heppening at all, )

SHRIFRANAB KUMAR MUKRER-
JEE: 8o far as the National Juse Mild
is concerned the CBls investigating into

that affair.....

SHRI INDRAJIT GUITA : 8Suld
investigating ?

fERI FRANAB RUM/R M.UKHER-
JEE: ... ardthey have rot yet ccmp-
Jeted and a5 a rcsult, ro care from the
taxatior. pomnt of vit w has beer instituted.

SHRI K. MAYATHEVAR : May I
understazd  from the hon. Minister’s
reply that Mr. Goenka & his companics
sre capeble of committing simost all
kinds of offences under the Indian Penak
Cede and most of the prowisions are
being violeted on the ncometsx aide
80 on and so forth and all offences are
being commutttd. Even their newspapers
in Temil Naduv ke the Indian Express,
Dinmani and the periodical Divmans
Kadir are writing sganst the 20-Pont
Programme even to this dasy. Is there
no programme toteke severe action sgainst
these papers and applying MISA againgt
Mr. Goenka and his compenwes 3 They
are writing sgainst the 20-Pont progrsmme

itself,

SHRI PRANAB KUNAR MUKMER-
JEE: So far ss newspaper iems ars
concerned, 1 have nothung to do from the
taxation pomnt of view.

MR. SPEAKER : Next questioBe-
'Shry Lalii Bbsicabeent.

Shri Gangadeb-—aiso noy here,

SHRI, BHOGRNDRA * JHA 3 Mn
Speaker, please aliow me one gussten,
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MR. SPEAKER : I haye allowed five
questions, The questions are all in the
nature of suggestions and the Minijster is
not giving any more answer. Iam sorry
I cannot allow any more questions.

SHRI BHOGENDRA JHA : I got
up many times to catch your eye and you
are notallowingme. As a protest, I walk
out.

Shri Bhogendra Yha, then left the house,

SHRI S.A. SHAMIM : This may
be registered as a walk-out. This is th
first walk-out after the Emergency.

This is the first lone walk-out by a loan
member.

MR. SPEAKER : Iam sorry. Next
question,

Loans outstanding Against the
Bihar Government

*151. SHRI N.E. HORO : Willj the
Minister of FINANCE be pleased to state:

(a) the ,tolal Joan outstanding against
Bihar Goverrment on account of relief
advances; and

(b) the amount of interest Bihar Gov-
errment Lave paid to the Central Gov-
ernment during 1974-75 and 1975-76 on
this account?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHATGI):
(a) ard (b) :A statement is laid on the
Table of the House.

Statement

(a) and (b): Following the recom-
mendations of the Sixth Finance
Commission, all loans outstanding against
the State Governments at the end of
1973-74 have been consolidated. The
Statt Governments are paying in-
terest and repaying th: principalin  res-
pect of such comsolidated loans. The
loans given to the State - Governments for
Datural calemities prior to the 31st March,

1974 have beceme a part of these con-
Solidated loans.

18

As from the 15t April, 1974, ,there has
been a change in the policy of Central.
assistance to States for natural cala-
mities in pursuance of recommendations
of the Finance Commission. No non is
Plan Central assistance is given to States
now for meeting expenditures , necessitated
by natural calamities. Where consi-
dered essential, advance Plan assistanceis
made available to the States for acce-
lerating Plan programmes, but such ad-
vance assistance 18 liable to be adjusted
within the Central assistance to States
in the Ffth Plan period as a whole.

In view of what has been stated above,
it is not possible to isolate the amount of
interets paid by the Bihar Government
on Central loans for natural calamities
during 1974-75 and 1975-76.

SHRI N. E. HORO : As per the state-
ment since the policy has been changed
and now all the outstanding loans are
consolidated, the Government are not
able to give a separste figure as to what
is the relief loan outstanding from
the Bihar Government. I  should
like to know from the govern-
ment, at the time the different loans were
consolidated, what wes the figure and
how much has been realised as
principal and interets and what is the out-
standing ?

SHRIMATI SUSHILA ROHATGI :
It is true that the loans were being con-
solidated and the hon. Member |wants
to know the figure at the time it was

* consolidated. In the case of Bihar at the

end of 1973-74 the consolidated amount
stood at Rs 42°79 crores.

»

MR. SPEAKER : Is it against relief 2

SHRIMATI SUSHILA Rom-rcx';:
That is the consolidated total for natural

calamities.
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tion from the varioug State Govern-
ments we hope to review the [whols
scheme and we will see in what man-
ner it can be further improved if any
improvement jg called for.

SHRI C. K. CHANDRAPPAN: This
lengthy answer shows that Govern-
ment is not actually very clear about
the impact of this scheme on indus-
trial relations in our country, One
vear has passed since the scheme has
come into force. Will the Govern-
ment agree to undertake a total re-
view of the scheme and will they
discuss this with the Central Trade
Union Organisations? Will Govern-
ment indicate by what time this will
be done?

SHRI RAGHUNATHA REDDY: As
I have said, it has got tremendous
impact and the figureg clearly indicate
that production and productivity has
increased in some of the public sector
undertakings particularly and this has
got its reflection in the mandays lost,
ete, This scheme was announced an
the 30th of October and it is not yet
one year. We will naturally go in for
a review when the time for the review
comes. At that time we will consider
whether certain trade union organisa-
tions could be consulted. This is cer-
tainly a scheme for the benefit of the
working class and the working class
woulqg definitely have a role to play.

SHRI PRIYA RANJAN DAS
"MUNSI: The Prime Minister’s
Twenty-point Economic Programme
mentions about workers’ participaticn
in industry. Immediately after the
proclamation of emergency certain
recognised trade unions in West Ben-
ga] conferred with likemindeq irade
unions ang announced that they did
not like the movement of J, P. Nara-
van and anti-national activitieg ar'xd
go on. In regard to management in
various units like Farakka Barrage,
Gresham and Craven and Jessops, the
management is trying to disrupt the
arrangement and they do not recog-
nise the proposal. Have such com-
plaints come to Government’s notice?
Will Government see to it that these
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schemes are implementeg as announc-
ed by the Prime Minister in her 20-
point programme? Will the Govern-
ment review the entire matter so that
there is a healthy development along
these lines especially in regard to the
Central Government units in West
Bengal?

SHRI RAGHUNATHA REDDY: Sir,
in the very first or second meeting of
the National Apex Body and also in
the meetings of Consultative Commit-
tee of Members of Parliament, T 'have
made it very clear that the trade
union organisations, which do not
support the emergency or which do
not aiso support the 20-Point Fcono-
mic Programme of the Prime Minister,
will have no place in any one of the
bodies which are recognised by Gov-
ernment,

Also I have made it very clear that
they would not be given any place at
all.  Ag regards participation ef the
workers at the ‘shop foor as well as
plant levels no outsider is allowed to
become a member of the shop level
committee, It is only those who are
working in the plant itself whe are
allowed to do so. ]

Naturally, the management judges
the situation and adopts the scheme in
a manner that it is getting the fullest
cooperation of the workers. If any
suggestion is to be made by the hon.
Member, he is most welcome to do s0
and I shall have the benefit of it.

st TW fag : A1 FaT v gam
% garg & AfAFT &1 AEOLTN BT A
FT IeqreT FgT §, sefrefaa a§t 1
stgf aF wfaRi F1 wATw § IR
FeqraT o @gar § Ak wefrefat
A &1 €, *fwT 3q wrmerd Fraar
F G A gagR; A1 FET A0fEQ
1 AF afwT & aeg T F=IT FTAT
A @A aife & alaar gz
FTAT QT T KT F FIO qAALY q
77 AT 3 afx agar A1 @&
ag KraR AT 7 AT § P Ay ?
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T F ¥ N yo ¥ 1 g FT AT
w FY faar f5 afi ? W7 w40 T
amarg § §17 o7 faRre 76 ¥ §9
o atf) & O FFR WA AT ?

Vefteft g Qg : T A
¥ srTql F3 0613 4003 F1 q70g FFar
gH7 qre; dr fery A wra § 1 qF
AT Ag7e £¥fedr F1 1973-74 F
wreedenr Fq1 §4 ¥ qarm faerT
FT 42,79 FOF qr | gatdEa Aid
wrzcedfen, fara &1 f& qrada &3
99 qr

Total amount cutstanding from Bihar

at the end of 1973-74 was about Rs. 700
crores,

&0 qa T X T Fg1, 71w
A ¥ oy wan g w7 adi g ol ag
qEEis carr wigeZg ¥ & § 9T §
fe 4z <@ wr% & TIAm IF WA
g3 F @y, 34097 1974-75
B fagred 4 FOF o Fr ZAATH fHaT
T E WYL 1975-76 ¥ 975 T FT
THIT & )

SHRI DINEN BHATTACHARYYA:
In the second para of her statement, the
minister has said :

“No non-plan central assistance is
given to the States now for meet-
ing the expenditure necessitated
by natural calamities.”

Should we take it that whatever be the na-
cure of the calamity, the Centre does not

come forward #¥ith any assistance to the
States ?

SHRIMATI SHUSHILA ROHATGI:
For non-plan expenditure, the Ceatre
docs ; not give anything. It is expected
that the State Government can do it with
its own resources. In case there is any
-noed, the Central Government gives it
through the central plan assistanc: - -
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y SHRI DINESH CHANDRA GO-

SWAMI : May I kow whether itis a
fact that because of . the changed policy of
the sixth- Finance Comm’ssion, the eco-

nomically backward States fand States;
which suffer fr m natural calam'ties qtoo
often are finding it very difficult to meet
the expenditure on natural calamities ?

MR. SPEAKER : You cannot ask
generally about all States. This question
is with referecnce to Bihar.

SHRI DINESH CHANDRA GOSWAMI:
Is it a fact that in States like Bihar, the
development programmes are going to be
affected in view of this policy and if so,
has the government any re-thinking on it ?

SHRIMATI SUSHILA ROHATGI :
At the time the recommendations of th:
sixth Finance Commission were accepted
they were unanimous recommendations.
Afterwards some States raised it and this
was again revilwed by the government.
So far this formula stillstands.

MR. SPEAKER : Next queston.

Relief in Excise Duty

+
*152, SARDAR SWARAN SINGH
SOKHI:
SHRI K. M. ‘MADHUKAR:

Will the Minister of REVENUE AND
BANKING be pleased to state:

(a) waether Governmeat have announced
their Scheme of excise duty relief on
43 items, recently;

(b) if so, the salient features thereof;*

(c) Waether Government expect higher
productionj in vital sectorsof the industry
as a result thereof; and

() if so, to what extent? -

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE "AND BANKING (SHRI
PRANAB KUMAR MUKHER JEE): (a)

‘to (d) “A Statement islaidon the Table of

the Housc [Plafed in Ltbrmy See No
LT 11161/76

R
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SARDAR SWARAN SINGH: SOKHI
It has been menticned in the statement
that thes cheme shgll remain in force only
upto 31st March 1979. Why? Secondly,
why is it not possible to indicate the extent
of higher production?

SHRI PRANAB KUMAR MUKHER-
JEE: As 1 hgve alreacy said, the scheme
has just ccmeinto force.  That is why it
is not possible to indicate to what extent
extra production Will be gvailable, Regard-
ing the pericd upto 1979, while the
Finance Minister intreduced the scheme
in the budget speech, he made it quite
clear. We would like to see how the
scheme works. If it Works Well, it can
be extended.

SHR1 CHAPALENDU BHATTA-
CHARYYIJA: Will the Goverrment re-
exemine the impostof exciseduty in those
cases where the costof collection exceeds
the actual revenue inccme ?

SHRI PRANAB KUMAR MUKHER-
JEE: Itis g hypotketical question. Hcw
can ] answerit?

Steps to Check Smuggling and Econo«
mic Offences

+
*153. SHRIMATI SAVITRISHYAM:
SHRI M. KATHAMUTHU:

Will tte Mirister of REVENUE AND
BANKING be pleased to state:

(a) whether Government are evolving
a new scheme in consultation with the
State Goverrments to  prevent smuggling
and other econcmic offences; and

(b) if so, the salient features therecf?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (a)
and (b). Although no new scheme as such
has been evolved by the Government,
arrangements have been made for consulta-
tich betWeen senior ¢ ficers of the Central

and State Govess ments to coordinate the
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efforts ofthe Centraland State agencies to
check rmugglirg ard otter econcmic
offences.

Wt arfet carw: weaw wEwy,
T oft ¥ A 9w ¥ gO% § §0 faww
T T Ty gwfad & 37 ¥
e § o wam I Aifew ¥ T wwe
N g wr § v oo g
HHET CTHE AR AT g
A SAErd 9 X wfes gt
@ § I F FAT g Ag A, fw
fr ®1 7 orer wfe, Wk 7w
NETM A @A E AR oAy
FER 0 a7 ¥ o7 g 9%
fAdT & a1 37 1 vt WY g ¥
1 A & A1 I *Y gy fegqfa
Y JTET R FE ?

SHRI PRANAB KUMAR MUKHER-
JEE: Anti-smuggling operations is the-
responsibility of the Department of Reve-
nue of the Government of India. We
hgve clear guidelines under the provisions
of the COFEPOSA Act. Both the Cen-
tral and State Goverrments grethe detain-
ing guthorities. Whenever any informa-
tion is received, there is consultation
between the various authorities like the
Director of Revenue Intelligence, Director
of Enforcement, custems intelligence, cus-
toms guthorities, State Home Ministry
and police officials and a joint decision is
taken. So far asrelease is concerned, the
State  Governments have no guthority to
release anybody o moru, on their own
part. We have issued guidelines and they
have to act according to those guidelines.
We hgve received reports that in some
cases they have temporarily released some
detenues on parole, for Which the State
Governments hgve jurisdiction, and they
Were wrong paroles. This has happened
in two oz three cases nct mary.  We have
drawn the attention of the State Govern-

ments o this. .
A1
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MR SPEAKER: Have you got any

permanent solution for prevention of-

smuggling ?

SHRI PRANAB KUMAR MUKHER-
JEE: O.ly y:sterday we have a long dis-
cussion on the Bill itself.

SHRI M. KATHAMUTHU: The prob-
{em of smuggling is so enormous that
Government alone cannot tackle the
pcoblem. So, peoples’ co-operation iS
necessary.

Therefore, I would like to know from the
hom Minister whether Government will
consider forming committees of the public
and giving certain powers and directions
to these committees and enlisting their
cooperation ?

SHRI PRANAB KUMAR MUKHER-
JEB: I would wclcom: any suggestions
of the hon. M:m)er to c.cate strong public
opinion against economic offences includ-
ing smijgling, but Ido not think that the
formation of any committee would help in
any way.

Y Atfas AT qti : oF@T qA

3T 37 a7 9 faa @ & fag
dTe & fF < f faad) exafara @t &,
SR a8 w1 & 9T &Y WX A1
M & wWraT g, ag faar g wig-
FIfwl & agam & g § aedr @
gifMe gEd  wiwsfal X 19
faaan <@t & faq w1 =gaeqr +
1%, faq & 37 % glaefada #r J=-
JEATT FI AT HA WK qg AT qOAT
o w4 fE & Sy faver o TF I A
AR @R

SHRI PRANAB KUMAR MUKIHER-
. JEE: Some cases of involvement and con-

R

nivance of the officers have com: to our

notice and yesterday,waile replying to the

debate, I pointed out that COFEPOSA

has been applied notonly to the smugglers
but to some of the Government officers
also. ; We have takzn action such as ypre-
mature retirement, suspension and dismis~
salin anumber of cases,and I have given
the figuresin reply to various qu:stions,

Paym:nt of First Instalment of
Impounded D.A.
+
*157. SHRI C. K. CHANDRAPPAN :
SHRI M. KALYANASUN-
DARAM :

Will the Minister of FINANCE be
plecased to state :

(a) waetaer Government have paid the
first instalmnt of the impounded d:arness
allowance under tie compalsory dzposit
schem: to the employ:es and work:rs ;

(b) if so, the amount paid so far ; and

(c) the total amount of impounded
dearness allowance ?

THE DEPUTY FMINISTER IN
THE MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) : (a)
Repaymont of the first instalment of
additional dearness allowance deposited
by employces and workers under the
Additional Emolum~snts (Compulsory
Deposit) Act, 1974 w.ich f:11 due on 6th
July, 1976 has started.

(b) Till 6th August, 1976, an amount
of Rs. 13-11 crores has been repaid.

(c) Till 6th August, 1976, the total
additional dcarness allowance deposits
work out to Rs. 1047°34 cror:s.

SHRI C. K. CHANDRAPPAN : What
is not said by the hon. Minister is more
imporant than what is said by her.

At the time of the enactm-nt,itself a
doubt was expr.ssed ‘here that the big
companjes might not deposit the amount
collected from the workers., I would like
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to know from the hon. Minister toa;y
whe ther that fear has come true, whether
there are many cases of big companies
who, after having collected the money
from the workers, have not deposited
it with Goverpment. In fact, I would
like to know from Goverr.ment what will
happen to these workers. Have you
returne d the first instalment in these cases
where the companies have not deposited
the money with Government ? Will
these workers get back the money which
they have already paid ? I would like to
krcw the emcunt of arrears frcm those
ccmpanies which have not deposited the
money with Goverrment ard whether
Goverrment has got ary account of it.

SHRIMATI SUSHILA ROHATGI :
A certain doubt was expressed by some hon.
Members at that time, and some cases
have come to the krowledge of Govern-
ment. We fird that scme of them are
in the public sector too, besides the private
sector. We fird that Coal (India) Ltd.,
and its subsidiaries are also figuring in
this. The names of these defaulting
units have been brought to the notice of
the Department of Coal, Ministry of
Energy, and instructions have also been
issued that without any further delay
action should be taken in these cases.
We also find that notices of proceedings
have been lcdged against scme of thcm.
As a matter of fact, crimipal proceedings
have been authorised against s9 of these,
Either action can be taken by the District
Collector for recovering the amount as
arrears of lard revenue or there is an
option to launch criminal proceedings
against them. The Government would
like to assure that no delay or anything
like that will be tolerated or allowed.

SHRI C. K. CHANDRAPPAN : The
assurance is gocd. But before she gave
this assurance, certain things had happened.
In Calcutta, for example, in the month of
July, the Government should have returned
Rs. 185 lakhs to the employees. But
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what is returned is only Rs. 5:4. lakks.
This is on account of wages. On account
of D.A., the amount that the Government
should have returned js Rs. 14-1 crores
and the interest on it comes to Rs. 6
crores, What is returned is a paltry sum
of Rs. 40 lakhs.

Who are the victims ofthis ? Naturally,
the workers who earned this money by
the sweat of their labour and kept it with
the companies. Now, some sharks have
made a profit out of it. I would like to
have a categorical answer from the Govern-
ment, in cases where the payments have
not been made by big companies,
whether the Government will make the
payments and the companies will be taken
to task later or immediately.. The workers
should not suffer. Will the Government
give an assurance on the floor of the
House that they are'going to do that and,
in cases of non-payment, what action has
the Government taken so far ?

SHRIMATI SUSHILA ROHATGI :
I would like to assure the hon. Member
that none of these sharks, big or small,
will be allowed to make a profit out of it.
Apart from that, the workers’ interests
will rot be allowed to suffer. So far as
the interest on this impounded money
is concerned, even if they do not receive
the money within this month, they will
not lose interest. They shall receive
interest till the end of the last month.
In the meantime, the Government does
not take up the responsibility of re-pay-
ment. It is really the responsibility of
those comparnies. Therefore, every
action is being injtiated in that direction..
As a matter of fact, a meeting of all these
various Ministries of the Government.
has taken place. Imstructions have been
issued that the work should be expedited..
In the meantime, a close vigilance is being;
kept over other companies. In addition,,
in the Actitself, a provision has been made
for penal rate of interest. All these
matters are under the consideration of the
" Goverpment.




SHRI C.K. CHANDRAPPAN : It

was the Government who made the workers
topay the money. Now, here the Minister
comes and says, she will not take the
responsibility of  re-payment. Who is

the responsibility ? (Interruptions).

SHRI INDRAJIT GUPTA : It
is you who impoundesd the money of
the workers. Now, you hold the com-
panies responsible for re~-payment. Itis a
stinking scandal. The Governmesnt should
be ashamed of it. You are shedding
cocodile tears for the workers every
day.

SHRI C. K. CHANDRAPPAN
Who is responsible ? The Government
is responsible. (Interruptions).

SHRIMATI SUSHILA ROHATGI :
The Government is already seized of the
matter. As far as the workers are con-
cerned it has been made categorically
clear that the workers are not going to
lose ...

MR. SPEAKER : Is there any time-
limit fixed for making payment to workers ?

SHRIMATI SUSHILA ROHATGI :
It is being expedited. The time factor
is of the greatest importance. We are
trying our best,

MR. SPEAKER : You must consider
that, (Interruptions).

SHRIMATI SUSHILA ROHATGI :
May I complete it 2 The amount involved
is a very huge amount. There is no
scandal... (Interruptions). Let wus not
create any wrong impression. We have
impounded it and it has done well to
the economy of the country. There has
been no scandal.

MR. SPEAKER : I think, the hon.
| Minister should first collect all the figures
and lay them on the Table of the House
as to which are the companies whict have
not made payments and then must fix
as short a time-limit as possible within
which all these things are to be paid.

responsibile for that ? Who will take _
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SHRIDINEN BHATTACHARYYA :

From the hon. Minjister’s statement in
this House, it is very clear that, for the

- money which has been impounded but

which has not been deposited, Govern-

ment is not responsible. If this news

reaches the workers, you can yourself "
judge what will be the reaction of the

workers. I will repeat the question which .
has been put to you by the Speaker him-

self, namely, what is the time-limit. On

the 6th of this month, the money was-

due to be returned to the workers. What

is the time-limit by which it will be paid ?~
If it is not paid by the company or the

management or the Government, what will

be the fate of the employees ?

SHRIMATI SUSHILA ROHATGI ::
He does not have to inject anything into
it. Government stands by its commit-
ment, and at the shortest time, we will'.
see thesearecleared. Thereisno scandal
involved and it will be very unfair to say -
that

SHRI C. K. CHANDRAPPAN =
Since this is a veryimportant matter...
(Interruptions).

MR. SPEAKER : You write to me;
we shall consider.

WRITTEN ANSWERS TO QUESTIONS :
FrAAt axr = fai w1 faaia

*142. HY CHEAT AT © AT
arforer At Ag FATH KT FAT FGT
£

(%) =a1 FTFT FTAAE] a7 AT
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On-The-Spot Study teams to suggest \

Steps to make Rural Banks More
Effective

*144. SHRID. D. DESAI: Will
the Minister of REVENUE AND
BANKING be pleased to state

(a) whether Governm:nt proposc 0
constitute on-thc-spot study teams 1
suggest steps to make rural banks mort

effectave;
(b) if so, the ma,in ‘features thereols .1
and
.
(c) whether primary credit socicti®
will be involved in working out credit

needs of rural areas?
ek,

!
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‘THE MINISTER OF:STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND <BANKING (SHRI
PRANAB KUMAR MUKHERJEE)
(a) and (b‘). Yes, Sir. This is pro-
posed to be done by constituting a
spearhead team corsjsting of three to
five members for each of the Regional
Rural Banks, These ‘teams will make
survey of the areas with growth potential
for promotion of Farmers’ Service Socie-
ties and prepare bankable projects for
corsideration.

(c) Primary Cooperative Credit Socie-
ties properly strengthened and re-orga-
nised into viable multi-purpose coopera-
tive societies or Farmers’ Service Socie-
ties are expected to be the main agencies
for meeting the credit needs of rural areas.
They may be financed either by a co-
operative bank or commercial/Regional
Rural Bank.

Balance of Trade

*147. SHRI ARVIND M. PATEL :
SHRI VEKARIA :

Will the Minister of COMMERCE
be pleased to state :

(a) The balance of trade position till
date; and

(b) the extent of improvement regis-
tered, if any, during the last one year?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA)
(a) and (b). The deficitin India’s balance
of trade ircreased marginally to Rs. 1216
crores in 1975-76 as compared with  Rs.
1190 crores in 1974-75. However, there
was a surplus balance of Rs. 88:5 crores
during the first  quarter (April-Jure)
of 1976-77 as against an adverse balance
of Rs. 311+4 crores durirg the corres-
ponding period of last year.

150 6 LS—2
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* 149. {7 wTHRY WrE : FaT Aforey
T 7 TA N T F v @ A
af & oo ¥ fagwi s Gy
F7 %1 fraty frar way ?

fose qgaew § IoaA (st
ferrara qama'feg) ¢ Fv fralal w
o afer afes wreg ¥ R R @
w

-Implementation of recommendation
of Banking Commission Regarding
Discretionary Powers of Managers
of Nationalised Banks

*150. SHRI P. GANGADEB : Will
the Minister of REVENUE AND
BANKING be pleased to state ¢

(a) whether Banking Commission’s
recommendation regarding giving of dis-
cretionary powers to the natjonalised banks®
managers has been implemented; and

(b) The steps being taken to tighten
the loose-ends of the administration in the
banks ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) :
(a) Yes, Sir.

(b) Public sector banks have takgn
several steps to tighten the loose ends of
administration, prominent among -these
are :

(i) dcccntrahsauon of decision making
authonty acd effective dclcgauon
of powers, lmproved loan appmsal
machmcry, and acceleratcd dJsp?saI

of work through spccxal arear
clearance drives;

(ii) ensuring of punctuality, c‘leanlirie 88,
discipline, activisation -of vigilance
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mp——

procedures, better staff relations and
e
reduction in overtime; and

(i"ii) ensuring d<finite improvements in-
the content and quality of customer

service.

Chinese Ship Found Involved in
Smuggling Activities

*154. SHRI K. MALLANNA
Will the Minister of REVENUE AND
BANKING be pleased to state :

(a) whether the Customs Authoritics
had impounded a Chinese Ship +Waglan
Jsland’,at Cochin for indulging in smugg-
ling activitics; and

(b) if so, the particulars regarding
the persons found guilty of the charges of
smuggling ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE)
(a) M. V. Waglan Island, belonging to
M/s. Hongkong Island Shipping Co.,
Hongkong was scized by Cochin Customs
on 21-5-1975 for indulging in smuggling
activities.

(b) So far Mr. Li Chi Wing,
master of th: vessel, Waglan Island and
Mr. Sze Wan Cheng, Second Bosum-
cum-Steward have beer found guilty
smuggling. Tne case against otier sus-
pects is ur.der ¢xamination.

Steps to Boost Export of Coffee

*155. SHRI K. LAKKAPPA : Will
the Minister of COMMERCE be pleased
to state the steps Government have taken
to boost the export of Indian Coffee to
other countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
The steps taken to boost export of Indian
Coffee include :

(i) Participation in Trade Fairs and
Exhibitions abroad to popularise
Indian Coffee.

AUGUST 20, 1976 ¥
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(ii) Release of advertisements in Foreign
Trade Journals about Indian Coffee
in potential coffee consuming
countries of the World.

(iii) Increased direct exports of coffee
by Coffee Board both to traditional
and non-traditional markets,

(iv) Export of Coffee in the form of
instant coffee.

N ¥ A" s ommr AwAT
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Ceiling on*Gold Ornaments

*158. SHRI VASANT SATHE
Wwill the Minister of REVENUE AND
BANKING be pleased to state :

(a) whether Government propose to
impose ceiling on holding of gold orna-
ments by an individual/family;

(b) if so, the main features of the
proposal; and

(c) what other steps are taken/proposed
to be taken to curb the lure for holding the
‘yellow metal’ ?

THE MINISTER OF STATE-IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHER]JEE) :
(a) No such proposal is under considera-
tion,

(b) Doss not arise.

(c) Under the Gold Control Act
possession of primary gold by any person
is completely banned. Gold articles
including coins can not be possessed
beyond the prescribed limit of so gms.
without filing a declaration. These
restrictions together with raids by Income
Tax authorities act as a factor discouraging
people to keep black money in the form of
gold. Inflation has been contained and
the rates of interest paid by the banks to
depositors have gone up considerably in
the recent years.

Domestic Tourism

*159. SHRI DHAMANKAR : Will
the Minister of TOURISM and CIVIL
AVIATION be pleased to state :

(a) What steps are being taken to

Promote domestic tourism in  the
country;

(b) What are the proposals to make
home tourism broad-based to achieve

national integration by folk culture and
art ;

(c) how many spots and ‘complexes
and in which States are proposed to be
developed as holiday resorts and tourist
centres; and

(d) the facilities that would be pro-
vided to the home tourists, 8o as to attract
lower and middle income group people?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH) : (a) to (d). According
to the broad division of responsibilities
as outlined in the draft Fifth Plan docu-
ment on Tourism, itis envisaged that
the Centre would invest in  projects
which are intended primarily to stimulate
international tourism with a view to
earning foreign exchange, while the State
Governments would concentrate on the
development of facilities for domestic
tourism, Therefore, the promotion of
domestic tourism and development of
allied facilities in the country would fall
within the purview of State Governments.
Nevertheless, to cater to the needs of
middle and low income group tourists
the Department of Tourism is putting up
supplementary accommodation at a number
of places of tourist importance in the
country, in the form of youth hostels,
tourist bungalows, forest lodges and
camping sites which can be used by domes-
tic tourists as well.

The emphasis in the Fifth Five Year
Plan of the India Tourism Development
Corporation, a public-sector undertaking,
is also on expanding the infrastructure
for middle income tourists,

The private sector is also encouraged
to set up more hotels including those of
the 3-star category and below which can
cater to middle and low income group
people, by means of various incentives
offered in the form of fiscal reliefs, financial
assistance in the form of institutional loans,
priority consideration for essential require-
ments, etc.
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_ *160. SHRI H. N. MUKHERJEB
. Will . the Minister of . REVENUE AND
BANKING be pleased to-state

“3-(a) whether smuggling activities have
shifted from West Coast to Bast Coast;
and

(b) if so, what steps Government have
taken tolstop it?

“THE MINISTER OF!STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) :
(a) and (b). There is no definite evidence
of “'smuggling - activities having shifted
yet from the West Coast to the Fast Coast.
However, as a consequence of the intensive
preventive measures on the West Coast,
possibility of such ashift being attempted
cammot be ruled out. The  preventive
and intelligence activities on the East
Coast have, therefore, been stepped up to
guard against any possible diversion.
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Re-organisation of Central Silk
Board

1064. SHRIMATI PARVATHI
KRISHNAN : Will the Minister of
COMMERCE be pleased to state :

(a) whether Government have decided
g0 re-organisc Central Silk Board; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER {IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP |[SINGH)
‘a) No such decision has been taken.

(b) Dos=s not arise.
TR € 97 % g7 | afy
1065. ' A gXH: 397 Aifnsw
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Production of Crape cloth

1066. SHRI C. JANARDHANAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the question of reserving
the production of Crape varieties of cloth
exclusively to Handloom Sector is under
re-consideration of Government ;

(b) if so, the salient features thereof;
and

(c) the time by which a final decision
is likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
(@) to (c). The question of reserving
production of crape cloth exclusively for
the handloom sector is under consideration
and a decision is expected as soon as matter
is fully examined.

Rates of interest charged by Financing
Agencies

1067. SHRI MOHINDER SINGH
GILL: Will the Minister of REVENUE
AND BANKING be pleased to state:

(a) whether Government are aware that
different rates of interest are being chatg_cd
by different financing agencies in the
country;

(b) if so, whether Government propose
to undertake a study of the interest rate

structure; and

(c) ifso, thesteps taken in this direction
so far ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE & BANKING (SHRI 'PRA-
NAB KUMAR MUKHERJEE): () Go-
vernment are aware of the different rates
of interest charged by dtﬂ'crent financin
agencies. e



'Jﬂr

The Tates of interest charged by term
lending institutions arc lower than those
charged by commercial banks. By and
large banks advance short term loars for
working capital and therefore they charge
higher rates of interest. Rates of interest
charged by different commercial banks
also vary depending upon the purpose
and amount of advarce, the peried of loan,
cost of raising resources ctc.

(b) No, Sir,

(c) Question dots not arise.
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Trivandrum-Bombay Flights of Indian
Airlines

1072. SHRT VAYALAR RAVI: Will
the Mirister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government are aware of
the heavy rush of passengers in Trivan-
dr\ém-Bombay flights of Indian Airlines;
an

(b) if s0, waat steps have been taken
to meet this increascd demard ? 3.

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RA]J
BAHADUR): (a) and (b), The Boeing 737

Written Answers SRAVANA 29 MH‘SAKA)- Written Answers

46
capacity ptescntly provided ‘by Indian
Airlines on Bombav/Goa/’I'nvapdmm Sec-
tor is sufficient to meet the traffic demand.
The Corporation is, however, aware of
the growing demand on this route and is
planning a direct Bombay-Trivandrum-}
Bombay flight in the schedule to be brought
into force from December, 1976.
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‘New Security Paper Mill near village
Kotali (Gujarat)

1074. SHRI  FATESINGHRAO
GAEKWAD : Will the Minister of
FENANCE ‘be pleased to state:

{a) whether the Central Government
had decided -to locate a new Security
Paper Mill near village Kotali about 8 km.
fgom I}'ai.odz ; and -

" (b) if 30, is there any move to shift the
proposed location ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SHUSHILA ROHTAGI): (a) and (b).
Yes,Sir.

Import of vegetable oil

107s. SHRI B. R. SHUKLA: Will
the Minister of COMMERCE be pleased
to state:
" (@) whether any vegetable oil has been
imported into India during the current
yesar; and
(b) if so, its quantity and the countries
from which it has been imparted ?

THE DEPUTY MINISTER IN THE
MINISTRY 'OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)

and (b). According to the provisional sta.

tistics awvailable, about 24,000 tonnes of
vegetable oils have been imported fram

Tadonesia and Brazil during the current

finsncial year todate.
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Procurement of jute through
Government agency

1076. SHRI:R. N. BARMAN: Will

the Minjster of COMMERCE be pleased
to state:

(a) whether with a view to boostirg
up the production of jute in the country
Government have thought it desirable to
refix the!'procurement price and galvarise
it,e achinery to ex. ure that the entire crop
is procured through Goverrment agency
and the cultivators are not forced to make
distress sale to private procurers; and!

(b) if so, the facts there of and the steps
taken to boost up production of jute ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and {(b). Statutory minimum price for
1976-77 jute season has been fixed by the
Government at Rs. 13§/- per quintal for
Assam bottom variety in the up-country
markets. The Government have requested
the Jute Corporation of Ind.a to ensure
by price support operations that the prices
do not go down below the statutory level,
Availability of funds will not be a cons-
traint this year in respect of price support
operation of the Jute Corporation of Irndia.
Intensive Jute District Programmec has
been introduced by the Government for
boosting up production of jutc.

Formation of Company in the field of
non-esseatial items

1077. DR. RANEN SEN:
SHRI C. K. CHANDRAPPAN:

Will the. Minister of FINANCE be
pleased to siate:

() whether Government have allowed
formation of a new company in the field of
consumers, Non-cssential items on s the
basis of 40:60, foreign equity i formula;
and

(b) if s0, the saljent featurcs thereof ?
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and (b
In the absence of the name of the com-
pany which the Hom’ble Members have
in view, it is difficult to give a specific
reply. However, Governmeut's policy to-
wards 'allowing private foreign inve.tment
in new Indian companies is highlyselective.
Foreign equity participatioL is not permit-
ted in a new company to be established for
the productior of non-priority consumer
jtems. If there is any substantial export
orientation in the proposal, such a case
is considered on merits. Also, in tcrms of
the Guidelines on Section 29 of the FERA
1973 a branch of a foreign company en-
gaged in non-essential consumer products
would be required to convert itself into an
Indian company with non-resident in-
terest of 40 per cent.’

Reduction in foreign equity by multi-
nationsl compasnies

1078. SHRI B, S. BHAURA:

SHRI M. KATHAMUTHU: Will
the Minister of FINANCE be pleased to
state:

(a) the names of the multi-national
companjes operating in India which have
reduced their equity share capital to 40
per cent;

(b) the particulars of the companics
whych are yet to do that; and

(c) the action taken cgainst them ?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)to(c).
As on 31stJuly, 1976, 55 forcign compsuijes,
as pcr statement A Jaid,on the Table of,
the House, [Placed ,in Library. See No.
LT—11163/76],, have reduccd, their non-
resident interest to 4Q%. In respect, of
138 foreigy companies, as. per Statement B,
laid on the Table of, the House, [Placed
in Library. See No. LT—11163(76], the
Reserve B;nk of India has given .approval
\0 continue their activity subpc{ct to dilution
to 40 per cent. Besidey, in'a numher of
cases; letters of intent have been |ssued to
foreign companies requitfng them to dnlute
their nonwiéitdent interest to 40 pe;- cent
withiny a specified period. The question of
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taking any - action against the companics
does not therefore arise at this stage.
Foreign Investment in India‘
1079. SHRI RAJDEO SINGH : Will
ﬂt‘:te Minister of FINANCE' be pleased to
8 :

/

(a) whether{leading industrialists, bankers
and businessmen in West Germany,
the USA and Britain believe that under the
stability, national discipline and drive crea-
ted by the emergency, India can-become
not only astrong but one of the economicaity
strongest countries in the world;

(b) if so, whether they are ready and eager
10 go on large scale imvestment in
India on a mutually beneficial basis; and

(c) if 80, the reaction of Government
thereto ?

THE MINISTER OF FINANCE

(SHRI C. SUBRAMANIAM): (a)
to (c). Government have taken note
of the favourable jresponse and apprecia-
tive references made in certain business cir-
cles abroad to the economic situation in the
country after the Emergency. Investment
proposals, as and when received, will be
considered in terms of the present policyi
governing foreign investment.

Dry Port in Delhi

1080. SHRIMATI ROZA DESH-
PANDE : Will the Minister of COM-~
MERCE be pleased to state:

(a) whether Government have decided
to set up dry port in Delhi;

(b) whether Government have taken a
decision:on the location thereof; and °

(c) if 8o, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY: OF- COMMERCE (SHRI
VISHWANATH PRATAP SINGH):*

(a) It has been decided in principle to
set up a Dry Port.

(b); The location of the Dry Port is. yet
to be decided.,.

(c) Docs notarise.

Resumptisn .of: Economic Ald from
Cansda’

1081. SHRI S. A. MURUGANAN-

THAM.: Will the Minister of EINANCE

be pleased to state whether the Government
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of Canada are likely to resume economic aid
to India which’was suspended about two
years ago ?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) : Following
India’s peaceful nuclear experiment on 18th
May, 1974, the Government of Canada sus-
pended aid to India in the field of nuclear
energy development, but continued aid un-
der agreements already signed in respect of
other ficlds. Since then, fresh Canadian aid
authorisations have been limited to food,
fertilizers and agricultural sectors. Go-
vernment has received no informat.on ind:-
cating that Canada will resume aid in other
fields.

n Hotels Runby L. T.D.C.

1082. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of TOURISM

4
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AND CIVIL AVIATION be pleased to
state: o
(a) the names of the hotels run by India
Tourism Development Corporation, State-
wise; and -
(b) the names of the hotels which huve
shown profits during the last two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION : (SHRI SURENDRA PAL
SINGH) : *

(a) A statement giving the requi site in-
formation is attached.

(b) Ashoka Hotel, Akbar Hotel, Janp ath
Hotel, Lodhi Hotel and Qutab Hotel all in
New  Del"i carned profits during both
the years, 1974-75 and 1975-76. In addi-
tion, Ashoka Hotel, Bangalore earned profit
during 1974-75 and Ranjit Hotel, New Delhi
carned profit during 1975-76.

o ) Statement
State-wise distribution of the hotels run by India Tourism Development Corporation.

“State/Union Territory

Name of the hotel

Delhi . . . . . - Ashoka Hotel, New Declhi
Dehi - . . . . - Akbar Hotel, New Delhj,
Delhi . . . . . - Hotel Janpath, New Delhi.
Dethi . . . . . . Lochi Hotel, New Deltj
Delhi . . . . . - Hotel Ranjit, New Dejhi
Dehi . . . . . . tab Hotel, New Delh
Karnataka . . . . otel Ashoka, Bargalore
Karnataka  « Lalitha Mahal Palacc Hotcl, Mysore
Maharashtra . Aurangabad Hotel, Aurargabad
Mgdhi‘ Pradesh Khajurato Hetel, K hjeuraho
Rajasthar . Laxmi Vilas Palace Hotel, Udaipus
Uttar Pradesh . Varanasi Hotel, Varanasi
West Bengal Airport Hotel, Calcuna
Kerala . Kovalam Hotel, Kovalam
Bihar Hotel Patliputra, Patna
Review of Development Programmes THE MINISTER OF STATE

by LD.B.I.

1083. SHRI RAGHUNANDAN LAL
BHATIA : Will the Minister of REVENUE
AND BANKING be pleased to state:

(a) whether the Industrial Development
Bank of India is having a second look az its
industrial finance and development pro-
grammes;

- (b) whether several new schemes have
already been formulated by the Bank in this
context; and

() if s0, the salient features thereof ?

b { SR 3 £ 1 4

IN CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) : (a)
© (¢). The Industrial Development
Bank of India (IDBI) has been activcly
exploring areas and manner in which it can
contribute more effectively to the rapid in-
dustrial growth of the country. Some of the
steps taken in this connection briefly are—
(i) The refinance scheme of IDBI has
been liberalised to provide for waiver,
where necessary, of the requirement
regarding promoters’ contribution in
the case of transport operatars receiving
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national permits and  projects
sponsored under the |Half a
Million Job Scheme,

(ii) In order to encourage quality con-
sciousness in small scale industry the

3 IDBI has decided to grant 1/2 per cent

rebate in the interest rate to small
scale units receiving ISI mark and to
provide 100 per cent refinance for the
purchase of testing and quality control
equipment.

(iii) The IDBI has announced a scheme for
concessional finance to the cement,
sugar and certain  engineering
industries. . A separate announcement
in respect of cotton textile and jute
industry will follow. This schemeis
expected to take care of the modernisa-
tion replacement  requirements of
these industries on soft texms.

(iv) The IDBI has issued guidelines to
State Financial Corporations for pro-
viding seed capital assistance from
their spec.al class of share for assis-
tance by way of equity or soft loan
towards meeting the gap between
the normal expected level of the pro-
moter’s  contribution and  actual
amount that the promoter can contr:-
bute on his own.

(v) With effect from 1st July, 1976 the
limit of assistance under the Bills
Rediscounting Scheme has been
increased from Rs. so lakhs to Rs. 100
lakhs.

Agreements w ith foreign countries

for import of raw cashewnuts

1084. SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
COMMERCE be pleased to state:

(a) whether any fresh agreements have
been entered into by the Cashew Corpora-
tion of India with African or other foreign
countries for import of raw cashewnuts; and

(b) the steps Government have taken to
speed up the negotiations and ensure carly

agreements ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a)and (b). Yes, Sir. After initial
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difficulties arising out of short cropsin Tan-
zania and Mozambique and a wide disparity
in the price demanded by these countries
and the prices considered economic by the
Cashew Corporation of India agreements
have now been concluded both with Tanzania
and Mozambique for imports out of the last
crop. The supplies for 1976-77 crop are
expected to be timely this year in view of an
understanding reached in this regard with
Tanzania which is the ma'n supplier.
Indo-Polish Air Agreement

1085. SHRI CHANDRA SHEKHAR
SINGH : WII the Minister of TOURISM
AND CIVIL AVIATION be pleased to state:

(a) whether an air agreement between
Indian and Polish Governments was
signed recently ; ard ¥

(b) if so, the broad outlines thereof ?

THE MINISTER OF TOURSM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR) : (a) and (b). Yes, Sir. Accor-
ding to the agreement reached, Air India will
be entitled to operate two services per week
to through Warsaw or Gdansk in Poland.
Reciprocally, the Polish airline, LOT will
be entitled to operate two services per week
to'thr ugh India, out of which at least one
service will be operated to through Calcutta,
and the other to through Bombay or Delhi.

Handloom Industry Plan for Tamil

Nadu
1086. SHRI SAROJ] MUKHER]JEE:
SHRIMATI PARVATHI
KRISHNAN:

will the Minister of COMMERCE be
pleased to state:

(@ the main characteristics of six crore
rupees handloom industry plan for Central
Goverrment for Tamil Nadu;

(b) the measures taken to complete ex-
port-oriented projects at Erode and Kanche-
epuram (Tamil Nadu) and when will these
projects begin work; and

(c) the numberof Weavers to be employ-
od in these projects and the benefits they
will get When the plan begins to be imple-
mented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (@
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and (b). As part of the Special Central
Plan Schemes for handloom development,
one intensive development project and one
exp>rt productian  project have been ap-
proved by the Central Government for being
set- up in Tamil Nadu. The intensive
development project is.in Brode and
Kancheepuram, and the export production
projectin Karur. The total outlay on these
projects, including institutional finance, is
estimated at Rs. 6 crores over a period of
five years-=Rs. § crores for the intensive

development project andiRs. I crore for

- export production project. Work on these

projects has been started.

(c) The intensive development project
will cover 10,000 looms and the export
production project Will cover 1000 looms.
The Weavers are expected to be cnsured
continuous employment and their earnings
arc expected to go up by about 25% by the
end of the project period.

OPeninz of Branches of Banks in Rural
Areas
1087. SHRIR. K. SINHA:
SHRIP. M. MEHTA:

Will the Ministzr of REVENUE &
BANKING be pleased to state:

" (a) the total number of branches of rural
banks so far opened in the country along-
with the names of places where these
branches of rural banks are located ;

(b) the measures taken by Government
to train high ranking officers of the banks
in regard to implementation of 20-Point
Economic Programme so that they could
serve in rural arcas of the country;

(c) the steps taken to ensurc that the
benefits of rural banking are given to a
maximum numberof persons; and

(d) the steps proposed to be taken against
those officers of the banks who hesitate or
refuse to serve in rural areas when they are
paid a high salary?

THE MINISTER OF STATE INe
CHARGE OF THE DEPARTMENT QF
REVENUE & BANKING (SHRI PRA-
NAB KUMAR MUKHERJEE) : (8 As at
the end of March 1976. (latest available),
the number of rural branches of sch:dujed
- commercial banks (excluding Regional
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Rural Banks): were 7416. Besides, the
Regional Riral Banks have opened 11X
branches by July 1976, The names of
places are not given as it is: a large number
and may not:be commensurate to the
results,

(b) The training programme drawn up
by the Reserve Bank of India and approved
by the Government of India on the recom-
mendations of the Steering Committee on
Regional Rural Banks has laid special
emphasis on the implementation of the
20-Point Economic Programme in so far
as these banks are concerned.

(c) To meet the credit requirements of
the maximum number of poor rural people
in the shortest possible time, it has been
decided to channelise credit through mutti-
purpose credit socicties/Farmers’ Service
Societies, in addition to purveying direct
credit to these people by Regional Rural
Banks. To ensure that maximum number
of rural people become members of such
socicties, the State Governments have been
advised to introduce Universal membership
by legislative action.

(d) The officers and staff of Regional
Rural Banks are initially drawn from the
sponsor banks and no cases of hesitation
or refusal referred to in the Question have
?ccn reported.

Scheme to Attract Tourists to Bctla
National Park

1088. SHRI HARI KISHORE SINGH:
Will the Minister of TOURISM &
CIVIL AVIATION be pleased to state:

() Whether there is any scheme under
the consideration of Govcmmcgf to popu-
larise Betla National Park and Tiger
Project nauonull) and mtmouonally to
attract more tounsts, cSpecmlly from
abmnd.and

(b) if S0, the broad outlines thggcof?

‘THE MINISTER'OF STATE IN THE
MINISTRY OF TOURISM AND-CIVIL
AVIA'H()N (SHRT' SURENDRA PAL
SINGH): *‘(a) and (b) There is no scheme
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at this stageiunder’ the consideration of
Government to popularise Betla National
Park to-attract more tourists.

As far as Project Tiger is concerned, it
is a Conservation Scheme which is rehabi-
litating the disturbed habitat and dwindled
population of Tigers and other wild
animals. The Betla National Park which
is a part of the Tiger Reserve Palamau
could be populatised after the habitat is
improved and the Tiger population is subs-
tantially increased.

Institute of Tourism and Travel
‘Management

1089. SHRI VARKEY GEORGE: Will
the Ministerof TOURISM AND CIVIL
AVIATION be pleased to state:

(a) Whether there is a scheme to set up
an Institute of Tourism and Travel
Management ;

(b) if so, the main features thereof; and

(c) the progress made so far in this
regard ?

THE MINISTEROFSTATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir. A proposal is
under consideration of the Government.

(b) The Institute is planned to offer, to
begin with, in-service Exccutive D:velop-
ment Programmes for personnel already
employed at different managerial levels in
the Tourism Industry; it will also offer con-
Sultancy and research fucilities; and develop
a documentation centre. The Institute
will also offer a two-year post-graduate
programme for meeting the future require-
ments of trained personnel for servicing the
different segments of the Tourism Industry.

() The in-service Executive Develop-
ment Programmes will be started as soon
as recessary clearance has been given to
the scheme, and subject to  the avgilability
f funds,
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‘Buport of Finishéd lesther
1090. SHRI YAMUNA PRASAD
MANDAL: Will the MINISTER OF
COMMERCE be pleased to state:

(a) whether there has been big increase
in the export of finished lesther in recent
months; and

(b) if so, the quantity cf finished leather

exported and target fixed for the current
financial year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) Export of Firished Leather during

1975-76 amounted to Rs. 54.83 crares as
against Rs. 30°56 crores during 1974-7S. .

Atentative targetof Rs. 100 croreshas been
fixed for the current financial year.

-Findings of the study about the
Working of controlled cloth scheme

1091. SHRI S. M. BANERJEE: Will
the Minister of COMMERCE be
pleased to state:

(a) whether a study was made of ithe

working of the controlled cléth scheme
and its distribution system;

(b) if so, the findings thereof;

(c) whether Textile mill-owners have
deliberately sabotaged the scheme for
distribution of controlled cloth; and

(d) whether the office of the Textile
Commissioner carried out any checks dbout

the production and distribution of control-
led cloth ?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
VISWANATH PRATAP SINGH) : (a)to
(d). The operation of the controlled cleth
scheme has been kept under constant
review both on production and distribution
aspects.  Wherever necessary, changes in
the varieta] producti~n obligations and in
the mechanics of distribution - are made.
Surprise ard intensive checks are made
by the Textile Commissioncr to ensure
quality of production and smooth and
purposeful distribution of controlled cloth.
Tiere has been no sabotaging of the
controlled cloth scheme.
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Voluntary Disclosure of wealth in
Karnataka

1092. SHRI:S. B. PATIL: Will the
Minister of REVENUBR AND BANK-
ING be pleased to state the num-
ber of peorsons in Karnataka who have
voluntarily disclosed their wealth under the
Voluatary Disclosure Scheme and the
amount of wealth-tax realised from them ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
According to information presently avail-
able, in the charges of Commissioners of
Incom-=-tax, Karnataka, 83 declarations in
respsct of voluntarily disclosed wealth
were made undsr section 15(1) of the
Voluntary Dis¢losure of Income and Wealth
Act, 1976; w:alth-tax collected being over
Rs. 25 lakhs upto 315t July, 1976.

Setting up of a Central Flying
School

1093. SHRI M. RAM GOPAL REDDY:
Will the Minist:r ¢f TCURISM AND
CIVIL AVIATION be plcased to state:

(a) whether Government propose to set
up a contral flying schoel in the country;
and

(b) if so, when ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). Yes, Sir. Tne matter
is under consid-ration of the Government,

Raids by Customs Department to
Apprehend Smugglers

1094. SHRI S. R. DAMANI: Will the
Minister of REVENUE AND BANK.-
ING be pleased to state :

(a) the total number of raids carried out
by the Customs Department to apprehend
smugglers during 1975-76;

(b) the particulats of items seized and
total value thercof;; and

(c) how were they disposed of ?

THE MINISTER OF STATE IN-

‘CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
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PRANAB KUMAR MUKHERJEE): (a)
to (c). During 1975-76, 29,656 raids were
carricd out by the Customs Department to
recover smuggled goods or incriminating
documents and to apprehend the persons
concerned with them. In these raidsitems
like wrist watches, textiles and other mis-
c:llanequs luxury gonds  valued at Rs. 3+ 47
crores were scized.

Thae scized grards ar: procceded against
for their confiscation in accordance with Jaw.
Enquiry against Indian Airlines’

crew

10905. SHRI P. GANGA REDDY:
Will the Minister of TOURISM AND
CIVIL AVIATION bz pleased to
state:

(a) whether Indian Airlines’ crew on
Kathmandu-D:lhi flight were reeontly
charge-sheeted for fuelshortage ; and

(b) ifso,the resules of the enquiry against
the crew?

THE MINISTER OF TONRISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). Tw» crew members
viz. the Aircraft Maintcnance Egnineer on
duty or board the aircraftand the Commar.-
der of the Plight IC-414A on the sector
Kathmandu/Delhi on 7th January 1976,
were charge-shected.  The report of the
Enquiry Officcr against the Aircraft Main-
tenarce Engircer is under consideratior of
the competert authority. The enquiry
against the Commander has not yct con-
cluded.

Exports of Coca Cola Export
Corporation

1096. SHRI BHALJIBHAI PARMAR:
Will the Minister of COMMERCE bc
pleased to istate reasons for the drop in
exports of Cocx Cola Export Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): No
information is available with Govcrnmc?t
which indicates the reason for the fall in
exports of this corporation. .



ﬁéout Accountl and Mon!torlng
;  Organization

1097. SHRI SUBODH HANSDA :
will the Minister of COMMERCE b: pleas-
ed to state whether his Ministry has any
Cost Accounts and Monitoring Organisa-
tion in order to scrutinize claims of cash
assist:nce and import replenishment by
exporters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
Exporters prefer claims for the grant of
cas assistance and import replenishment
to the port Licensing Authorities of t'e
Office of the Chief Controller of Imports
and Exports. These claims arc based on
the predetermined rates notified by the Go-
vernment. For claiming thes~ facilities,
exporters have to furnish the following do-
cuments ;—

(a) shipping bill authenticated by the
Customs authorities;

(b) invoices duly attested by the banks;
and

«c) bank certificate in support of re.lisa-
tion negotiation of sale proceeds.

The claims of the exporters cre duly
scrutinised in detail by the Licensing Au-
thorities, who arc adequately equipped
and cxperienced in this type of work,
before the s.me are admitted. A sample
test check by the audit authorities is also
undertaken after the claim has been settled.

Cochin Aerodrome

1098. SHRI A. K. GOPALAN:
SHRIC.H. MOHAMED KOYA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether final selection of site for
Cochin Aerodrome has been made;

(b) if s0, the broad outlines thereof f
and

(¢) if not, the reasons for delay ?

1
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR) : (a) to (c) . Four sites at
Edakattuvayal, Poothotta, Mayithera and
Perumbalam were considered for possible
construction of a new civil aerodrome. In
respect of first two sites hcavy cost is
involved in cutting, filling and remova] of
obstructions and structures standing
thereon, The choice of site is between
Mayithera and Perumbalam. The ques-
tion of constructing a new civil acrodrome
near Cochin has been deferred for the
present. The existing Naval aerodrome
is being developed to make it suitable for
Boeing 737 operations.

Decision on application under
F.E.R.A. in case of Foreign
Companies

1099. SHRI BHALJIBHAI PARMAR :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have taken
decision in respect of pending applications
of M/s. Coca Cola Export Corportion and
other foreign companies under Sections
28 and 29 of Foreign Exchange Regulation
Act, 1973; and

(b) if so, salient features there of ?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) : (a) and
(b). Out of 860 applications received by
the Reserve Bank of India under Section
29 of the Foreign Exchange Regulation
Act for continuing to carry on existing
activities in India, the Bank has so far dis-
posed of 572 applications in accordance
with the guidelines issued for administre-
tion of Section 29 of FERA 1973.

Out of 1521 applications received under
Section 28, the Reserve Bank ¢ f India have
so far disposed of 456 applications.

The remaining applic:tions, including

those of Coca Cola Export Corporation,
are being processed by the R.B.I.
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Report of Expo{t Committee
on Consumption Credit to

. C am Rural Poor

1100. SHRI VASANT SATHE :
SHRI RAM BHAGAT PASWAN :
Willthe Minister of REVENUE AND
BANKING be pleased to state :

(a) whether the Expert Committee on
consumption credit to rural poor has sub-
mitted its report to Government;

(b) if 8o, what are its important recom-
mendations; and

(c) the steps taken to implement the
recommendations of the Committee ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT

OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir.

(b) A statement is enclosed.

(c) Pursuant to the recommendations
of the Committee, the Union Finance
Minister held discussoins with Chief Mi-
nisters of certain States at a meeting held
on 16th June, 1976, among others, on the
financial implications of the recommenda-
tions of the Expert Committee and the meas-
ures 10 be taken to strengthen the cooperative
credit  structure in the country. The
Central Governm nt also consulted the
Reserve Bank of India on the rec 'mmenda-
tions concerning them. Pending Govern-
ment’s formal decisions on the recommenda-
tions of the Committee, most of the public.
sector banks have formulated schemes for
expanding consumption credit to the rural
poor. The Regional Rural Banks have
also been allowed to extend consumption
credit us a part of production credit for
meeting the medical and educatioral needs
of the rural poor.

Statement
Gist of the important recommendations of
the Expert Committee on Consumption
Credit.

The Committee concluded  that the
lowest stratum of the village community
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having ‘nil’ holdings . or 'with holdings
measuring 001 to 0:50 'scre would need
pure consumption credit as distinct from
production credit. ‘The next higher class
of rural population viz., those possessing
land above o- 50 acre but not more than §
acres will also need consumption credit
but they would be able to meet their con-
sumption credit neceds from the general
production credit availed of by them from
the cooperative. structure and the commer-
cial banking setcor including the Regional
Rural Banks.

2. The Committee felt that by streng-
thening the cooperative credit structure and
by determined attempts by the commercial
banks including Regional Rural Banks,
the bulk of consumption credit require-
ment of the latter class should be Jooked
after by the production credit system 1n
operation at present. In  order to fulfil
this role, the Committee has stressed that
the measures already prescribed by the
Reserve Bank of India to strengthen the
cooperative credit  structure,  including
universalisation of membership should be
implemented without any delay.

3. On the basis of the general experi-
ence, as to the level of borrowings of the
groups of people having land ‘nil’ holdings
and holdings upto o- 50 acre, the Committee
has recommended the following purposes
for which pure consumption credit apart
from production loan should be given and

also the ceilings of such loans :
Ceiling
of loan of loan
Type : fixed at
1 2 3
Rs.
() Mecical expenses relating to
borrowers and members of
their families . 250
. he
®) lzgtllunon .expet}scs f?r sc. 100
(c) Marriage cxpenses - . 250
(d) Bxpenses on funeral ceremo-
nies as well as birth cere- 2
monies . . . .
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(e¢) Bxpenses on religious cere- Rs.
apanies Which are decply
rooted and considered ines-

c}pable by certaln sections
society . 75

4. The Committee has computed the
total requirements of pure consumption
credit for the first year of the rural folk
having ‘nil’ holdings or holdings measur-
ing 0°0I to 050 acre and placed at Rs.
170/- crores

s. The Committee has expressed the
.definite view that the primary agricultural
credit societies organised into viable units,
farm'rs’ service societies, large sized
multi-purpose societies in the tribal areas,
will be the bust suited agencies to handle
the business of providing consumption
-credit to the various categories of th. rural
community.

6. Out of Rs. 170 crores, the cooperative
societies would take care of consumption
credit requirements to the extent of Rs.
70 crores only. This has been recom-
m-nded on the basis that only thoss primary
agricultural credit societies as have full-
time pald secrctarics should alone be
entrusted with the responsibility of ex-
t:nding consumption c.xedit.

7. Tnough no sp=cific amount has been
assessed to be provided through commer-
cial and R=gional Rural Banks, the Com-
mittee has recomm>ndzd that these banks
should provid: consumption credit to their
clientale on the lines recommended for
cooperatives. Tae Banks should also
80 ahead with their programme of organis-
ing Farmers® Service Socieies or lLable
multi-purpose societies in ordsr to supple-
mnt the efforts on the cooperatives.

8. The remaining ‘grey’ areas in the
country which would account for the re-
miining Rs. 100 crores has been  recom-
mended to be mot out of the budgetary
1506 LS—3.

resources of the State Governments, But
since the State Governments may find it
difficult to mobilise this amount, the
Committce has recommeaded that the
State Governments and the Central Go-
vernment should enter into immediate
dialogue for the purposes. ’

9. For the Tribal areas the Committee
has recommended that State Governments
should straightaway open fair price shops
through their Forest and oth:r concerned
Departments in tie areas where tribals
conglomite and where the large Multi-
purpose Societies cannot be formed imme-
diately.

10. As there 1s a high degree of risk
involved in extending pure consumption
credit to the classes of pzople envisaged,
a risk margin assistance limited to 10%
of the total quantum of loans advanced
for consumption purposes should be
given to the lending institutions, The
liabilitics of the risk fund should be born
equally by the Central Governm:nt and
the State Governments.

11. To solve the twin problem of
provision of employment and collection
of consumption loans, the Commitee has
recommended that on the model of the
Schem: introduced by the .Maharashtra
Government, the other State  Governy
ments should also work out for recovery
of consumption Joans from the wages of
the loanees working on such programmss.

Import & Export of raw materiallﬂ
by Foreign Drug Companies

r101. SHRI NANUBHAI N. PATEL :
SHRI K. S. CHAVDA :

Will the Minister of REVENUE AND‘
BANKING be pleased to state : ’

(a) whether Government arc gware that
foreign drug companies are indulging in
pracnce of ove:—mvoxcmg and undct-
invoicing in the matter "of import and
export of raw materials ; and
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(b) if 80, action proposed to be taken to
remedy the malpractice  ? P

** THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) : (a)
and (b), Specific cases of under-,nvoicirg
or over-invoicing of imports and exports
by forcign drug companics whenever
noticed are fully investigated and are
dealt with in accordance with the pro-
visions of Law.

Joint Venture Projects in Singapore

1102. SHRIMATI PARVATHI
KRISHNAN : Will the Mirist'r of
COMMERCE be pleasced to state :

(a) whether Government have offered
all possible assistance to Singaporc to
develop joint venture projectsin high tech-
nology industries ; and

(b) if so0, the facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH;:
(a) and (b). The Government delegegion
during its recent visit to Sirgapore, in
its m-etings with Singapore authorities,
had generlly discussed the question of
closer economic Co-opcration, ard had
also referrcd to th: possibility of setting up
of Indian joint venturss including those
involving sophisticated technology.

~ Tae setting up of joint vertures abroad
by Indian entrepreneurs would be in
accordance with the cstablished policy and
general Guidelines,

Take over of closed Jute Mills

1103. SHRI INDRAJIT GUPTA
Will the Minister of COMMERC:
be plcased to state : )

(a) whether his attention has beer
drawn to the statemert cof 14th July,

1976 by the Labour Mirister of Wes'
Bengal suggesting establishmert ¢f &
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vk & 2
N’ation]al Jute Corporation to take over and
run the &losed and sickjuts mills jand

(b) if so, Government’s rerction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :

(a) Yes, Sir.

(b) There is no propos:] at present to
set up a National J ute Corporation.
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Export of Rubber

1105. SHRI C. JANARDHANAN :Will
the Minister of COMMERCE be pleased
to state :

(a) whether the Kerala State Co-opcrative
Rubber Marketinrg Federatior has sought
the Central Government’s permission to
export rubber directly by the growers;
and

(b) if so, the facts thereof, and Govern-
ment’s reaction thercto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b). The Rubber Marketing
Federation hed inter-alia requested Go-
vernment to allow them to export natural
rubber directly and that when STC
exports rubber, the profit on such ex-
ports s hculd be passed on to the producers
by the STC after taking rsasonable com-
mission, Government allowed rubber
growers to export 3,000 tonnes of natural
rubber through STC, who would collect
2 nominal service charge. Since they
could export only limitcd quantities of
natural rubber, STC was also allowed to
¢xport on their own besides whatever
quantity js permitted for export by the

growers within' the overall figures of
3,000 tonnes,

90 T 0
. Import of Raw Cashewnuts
1106. SHRI C. JANARDHANAN :

Will the Minister of COMMERCE be
pleased to state :
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(a) whether anticipated imports of raw
cashewndits will be very low this year as
compared to the imports of the last year
vis g vis the requirements of the industry ;
and

(b) ifso, the reasors therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
(VISHWANATH PRATAP SINGH) : (a)
Yes, Sir.

(b) The short crop in Tanzarja and
Mozambique, accentuated by their policy
of finding alternative buyers for their ex-
portable surpluses of raw cashewnuts
have caused a sharp drop in the availability
of supplies for import during 1976-77.

Cases of Under Valued Properties in
Delhi

1107. SHRI MOHINDER SINGH
GILL : Will the Minister of REVENUE
AND BANKING be pleased to state :

(a) whether the Income-tax Authorities
recently made asurvey of big buildings in
the Capital to detect cases of irregular
and under-valued property; and

(b) if so, the outcome thereof ?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) : (a)
and (b). Survey of the bigg r properties
in posh locaiities in the Capital has been
resumed from 28th June this year. Of
the premises surveyed till 31st July, cases
examined so far show estimated undisclo-~
sed investment/undervaluation of about
Rs. 60 lakhs. .
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Opening of New Branches of Banks
in Rural Areas of Gujarat

1109. SHRI P. M. MEHTA: Will the
Minister of REVENUE AND BANKING
be pleased to state:

() whether in Gujarat State the fruin
of nationalisation of Banks have not reached
the villages and the number of branches
opened in the Gujarat State arc much less
as compared to other States; and

(b) the staeps being taken to open more
branches in the State?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) : (8)
and (b). In the post nationalisation period,
the commercigl banks, particularly the
public sector banks, have made a conscious
effort to open larger number of offices in
underbanked arcas and in rural centres.
As a result, the commercial banks have
achieved a sizeable cxpansion of their
branch network in Gujarat, particularly in
rural areas of the State as will be scen from
the data reported by the Reserve Bank of
India set out below:

-

Number of offices of commercjal banks »
Of which offices at rural centres . .

Ason Ason Il;)crcasc !l9n , (;?:;S
-6 une30, berween 19-7-
19-7-69 11972 ’ and ]une 30, 1976
No. Percen-
tage
. 753 1711 953 126
. 233 651 a1® e
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The average population per bank office
in Gujarat wh'ch was 34,cco ¢n the eve of
bank n:tionalinniog stands reduced to
16,000 a8 on June 30, 1976 as against the
National aversge per tenk (ffice of 26,cco.

l{cscrvc Bank of Ind:a have alto 1¢pcited
thst as at the end of June, 1976, 132 afltt-
ments/licences were pend'rg w'th the ccm-
mercial banks for openirg ncw (ffces in
Gujarat.
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Cloyure of Nitural Rubber Foam

1111, SHRI VAYALAR RAVI: Will the
Minister of COMMERCE be  pleased to
state:

(¢) the total namber of natural rubber
foam factories closed during ¢he last thrée
years both in large scale and small scale
sécors and thie rédsons for théir dlodure;

(b) whether Government arc awa re that
the rubber growers in Kerala aré  affected
due to the resultant loss in consumption of
natural rubber; and

(c) if so, the steps Government propose
to take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) (a)
to (c): The information is being collected
and will be placed on the Table of the
House.

Import of Raw Materials for
Polyeurathene Foam

1112. SHRIVAYALARRAVI: Will the
Minister of COMMERCE be pleased to
state:

(a) the total amount spent for the import
of raw materials for the man:xfactute of
Polyeurathene foam during the l:st three
years; ’

(b) whether Government arc —aware
that these imported raw materials omnd.bc
feplaced by indigenous raw material,
mmely nstural rabber latex; and

() if so, the reasons for giving tax
coidcamsion$ nd dmport duty rebates for
importing raw materies for Potyeumgww
Roam ? ‘ i
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SING 2)
Licences for import of raw materials for
manufacture of Palycurathene foam are
granted for import from Rupee Paym:nt
Area only, The particulars of lic cees
issued are published in the “Weekly
Bulletin of Industrial Licences, Import
Licences and Export Licences” copies of
- which are regularly supplicd to the Parlia-
ment Library.
™ (b) Natural rubber latex cannot be use

or manufacture of polyeurathene foam.

© Does not arise.
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Dehoarding of Cotton Stocks by
Mills
1115. SHRI VASANT SATHE: W.ll
the Minister of COMMERCE be pleased
10 state:

(a) whether Government have taken
effective measures for dehoarding of cotton
stocks by the m'lls;

(b) if so, the man features thcrcof;
and

(c) the quantum and {valu of cotton
stocks dehoarded th's year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) A statement is attached.

(c) No reports of voilations of the Orders
has been reported so far necessitat:ng actual
taking over of cotton by Government.

Statement

The following steps have been taken by

‘Government ;

(i) Inclusion of long staple varieties of
Indian cotton within the limits
prescribed for Indian cottons effec-
tive from 21-4-1976.

(ii) Permissible stock lmits for all
Mills other than Cooperative Spin-

1 ning Mills reduced by one month,

" and for Cooperative Spinning Mills
by one and half months effective
ffrom R.7.1a7&

! o

(iii) Mills- holding stocks in excess of
permissible limits directed not to
make fresh purchases before bring-
ing down stocks below prescribed
limits by future consumption .

(iv) Raising of margins of credit avail-
ability for cotton in case of Mills
and trade cffective from 8-7-1976.

(v) Intensive checking of stocks of cotton
with mills and trade by Regional
Offices of Textile Commissioner.

(vi) Directive to ‘A’ Class and ‘B’ Class
traders to reduce thcxr stock holdings
to 509, of their Junc, 1976 and levels
by 21-8-1976.

(vii) State  Governments requested to
initiate urgent steps to dehoard
cotton with traders.

Smuggling on Indo Nepal Border

1116. SHRI BIBHUTI MISHRA: Wil]
the Minister of REVENUE and BANK-
ING be pleased to state:

(a) waether Government’s attention has
been drawn to the news-item which appear-
ed in alocal Daily dated 16th June, 1976
under the heading “strict watch on Nepal
border for smuggler”; ‘

(b) if so, the natu-e of vigilance further
envisaged ; and

(c) to wWaat exteat smizgling wll be
checked ?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE & BANKING (SHRI PRA-
NAB KUMAR MUKHERJEE): (a) Yes,
Sir.

(b)and (¢). The preventive arrangements
on the Indo-Nepal border have been placed
under the unified control of the Collector
of Customs (Preventive) stationed at Patna.
The preventive staff has been strengthened
and the posting of more Senior officers is
under examination. More vehicles and
other equipment have; been provided for
natrolling the border and for carrying out
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preventive checks. The intelligence set-
up has been strengthened. Greater co-
ordingtion among the various enforcement
agencies such asof the Customs and State
Government officials, has been cffected.
Virious measures are being negotiated from
time to time with His Majesty’s Govern-
ment of Nepal for taking adequate steps
in Nepal to curb chances of smuggling
gcross the border. Prventive detention
of smugglersisalso being pursued vigorous -
1y, besides the collection, development and
working out of intelligence to unearth
organised gargs engaged in smuggling. On
the basis of intelligence, raids and searches
have been intensified both in border areas
and in the consuming centres near to the
border. It is expected that With these
measures smuggling along the Indo-Nepal
border will be effectively curbed.

T

Export of Groundnut Ol1

1117. SHRI ARVIND M. PATEL:
SHRI VEKARIA :

Will the Minister of COMMERCE be
pleased to state:

(a) whether groundnut oil
exported ;
(b) if so, the quantity of groundnut oil

exportel during the years 1974-75 and
1975-76; and

is being

(c) the names of the countries to whom
exported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COM>M ERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
to ‘(c). Taking into view the edible oils
sitaation in the country, groundnut oil is
not allowed for export. HoWever, in
March, 1976 Government directed STC
to purchase 5,000 MT of groundnut oil
as a price support measure. This amount
Wwas exported to U.K. and Netherlands in
April, 1976.

Apart from this s small-quantity of 102
and 48 tonnes Were exported ' in 197478
and 1975-76 respectively to neighbouring

.  mostly 1 N e

?
0, 1976

So

I
)
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Census of Coffee Estates

1118. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of COM-
MERCE be pleased to state:

() whether Coffee Board has conduct-
ed a census of coffee estates in India;

(b) ifso, the ms'n findings of this census;
and ¢

(c) how far this would heep the Board
to effectively assess the production of coffee
and to market it properly?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) () About 35,000 coffec estates are
un-registered.

() An area of 1°58 lakhs acres of
land have been planted with
high vyielding disease-resistant
strains since 1950-51 in the twe
states of Karnataka and Tamit
Nadu.

(5i") Out of total area of 4°24 lakhs
acres under coffee about 2°99
lakh acres are in normal produc-
tion age group i.e. 5—50 ycars
age group.

(fv) An arca of a out 1-20 lakh
acres are estimated to be avail-
able for further expansion of
coffec cultivation in existing
coffee holdings in 3 traditioral
coffee States.

(6) The vsluable information from the
Cerisas witt provide a semtistical ddta base
for short and lorig term production planning
etid for formulating marketing stratcgy for
cxports und fmernal 'ednsmption of o €

o
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Formation of Third Level J. C. M.
* Cotitcfl in the Ofice of the Con-

trofier of Defénce Accoitrits, Patna

1120. SHRI RAMAVATAR SHASTRI:
Wiltthe Minister of FINANCE e pleased
to state: o

(a) the rule for the formation of the third
level of J.C.M. Couxcil in G)ivernment
offices;

(b) whether athird level J.C.M. Council.
has not been formed in the office of the _
Controller of Defence Accounts, Patria for
last many years with te Associatior; which
commanded majority:

(c) whether the A iministration has made

administrative involvement in the matter _

of Service Associations and has harassed
the office bearers of the All India Defence _
Accounts Employyees Associations, Pama
Branca since I97I in one wWay or the others

(d) whether the real causeoftheemplo-
yees has gone unrepresented; and

(e) if so, the action Government propose
to take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Councils
under the Joint Consultative Machinery
Scheme for Central Government employees
are set up not under any rale as such, bat
under a Voluntary Scheme to resolve all
issnes through joint consultatiors, or com-
pulsory arbitration. Office Councils
(Third Level) deal with purely local issues,
but aot iadividual cases.

(b) No,Sir. The Councilasduly consti-
tuted fuictioned in Patna till 1st June,
1975. Following representation from the
two recognised Associations in the Depart-
ment, Governiment Have since decided on
the allocation ‘Of s ats in 'all the office
Councils. The Office Council in Patna wii]
also be reconstituted accordingly. ¢

(¢) No, Sir.

(d) No,Sir.

(e) Does not arise in view of repily tc
Part (d) of the question. oz ™)
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Rsgion-wise transfer of Class III and
IV 8m loye2s of D :feace Accounts
Department

1121. SHRT RAMAVATAR SHASTRI:
Will the M nister of FINANCE be pleased
to State:

(8) waether the Controlléer General of
Defencs Azcounts has beea formulating a
policy for region-wise transfer of Class
‘TII and IV em>bloyees of Defence Accouats
Departmant;

(b) waether ala-ge number of emplgyees
-voluateered for transfer to their home State
at their owa cist or at Government cost
from diffsreat Controllers of Defence

Accounts Offices ;

(c) wather the rezional trgnsfer policy
will m‘nimise Government vcexpenditure;
..and

(d) if so, the number of Class III and
IV emsloyees wio volunteered and the
reasons for delay in im)lem:nting the
-transfers ?

THE DEPUTY MINISTER IN THE
MINISTRYOF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) No, Sir.
The employees of Defence Accounts De-
‘partment have all India service liability
.and can, therefore, be transferred to any
place in India. However, Controllers of
Defence Accounts, having all India jurisdic-
tion, have been instructed to ensure that,
as far as possible, transfers of Class III
and Class IV staff should be effected on a
-zonal basis.

(b) No, Sir. The number is not large
.compared to the total number of employe-
.es in the Department. ,,‘..')

(c) Does not arise in view of reply to
.part (a)of the question. 77~

4!,(d) Does not arise in view of reply to
(c) gbove, ... e 3 i
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Shifting of Oﬂicen of Controller of
Defence Accoonts from one State
to another

1122. SHRIRAMAVATAR SHASTRI:
Will the Minister of FINANCE be pleased
to state:

(a) whether Government hlvel; been
shifting som= of the offices or sub-officus
of Coatrollerr of Defence Accounts from
one State to the other State;

(b) whethor there is a proposal to
shift a certain command of the C.D.A
to Patna;

{c) whether the office of the C.D.A.
Patna or its any portiol is to be shifted
to Cilcutta or any other place; ard

(d) whether such proposal involves
huge cxp-nditure and if so, the mi
features of the proposal and reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATTI
SUSHILA ROHTAGI): (a) Yes, Sir,

(b) No, Sir.

(c) Tnere is no proposal to shift the
office of the C.D.A. Patna to Calcutta or
any other plac:. However, there is a pro-
posal to transfer a small portion of work at
presont done in the office of C.D.A.
Patna to Calcutta to m“ct certain functional
requirem~nt.

(d) No, Sir.

Amendment to Central Sales Tax
Act

1123. SHRI JAGANNATH MISHRA:
Will the Minister of REVENUE AND
BANKING be pleased to state:

(3) whether the Government of Kerala
has urged the Central Government to
amet:d the Contral Salex Tax Act to stop
u; evasion; md‘ IR o

(b) if so, the reaction of ‘Goyemmcnt

(c) thereto ?
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THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVNUE & BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (a)
aid (b). Gorv:rnm 'nt of K=rala has made
son* suzzsstions regirding amendm4nt
f the C:ntral Sales Tax Act, 1956. Tney
are und:r exa n'nation in consultation with

all the othr Stat: Governments.

Trade Contract with U.S.S.R.

1123. SHRI JAGANNATH MISHRA:
Will the Minister of COMMERCE be®
plzased to state:

(a) wh'ther any trade contract or a
p-otocol w.s recently concluded with
U.S.S.R.; and

(b) if so, the terms 1 nd conditions
thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
awd (b). A Tcade Protocol betw:en India
and USSR cov:ring the period 1976—30
wissigned at New Detlhi on the 15th April,
1976. Tae peotocol cnvisages a trade turr -
over betwe-n the two countrics of Rs. 830
cror’s in 1976 going upto Rs. 930 crores
in 1980. In terms of the trade protocol,
India is to export to U.S.S.R. non-tradi-
tional goods such as garage equipment,
auto ancillari‘s, aluminium power cables,
stozage bitteries, freight cortainers, wood
v:ae 'rs, drugs & phiarmaceuticals, chemical
producis, in addition to traditional com-
m>di i s like tea, coffee, spic:s, jute goods,
cishew k*rnels, tobacco, ctc.

U.S.S.R. 1s to supply to India Pctro-
*um p:roduzis, fertilisers sulphur, non-
f2rcous m rals like zinc, Nickel, Platinum
a1d Palladium, newsprint, asbestos, cotton,
sunfl yw:f seed oil,in addiuon to michinery
a1d :quip.n 'nt and spares. nnd componcnts

or Soviet assisted projects.

5 Vo
Loans by Industrial Development Bank
of India to Export Units

1125s. SHRI D. D. DESAI: Will the
Minister of REVENUE & BANKING be
pleased to state:

(a) whether Industrial Development
Bink of India proposes to extend a loan
of Rs. 300 cror:s to export units; and

(b) 1f so, the salient featu-es thereof ?

THE MINISTER OF STATE IN
CHARGZ OF THE DEPARTMENT OF
REVENUZ AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (a)
and (b). There is no proposal with the
Irdustrial Dev:lopmeat Bank of India to
extead a 1yan of Rs. 300 crores to export
unjts.

Crop Insurance

1126. SHRI D. D. DESAI:
SHRI VASANT SATHE:

Will the Minister of FINANCE be pleased
to state:

(a) wihctther the G neral Insurance
Corporation is preparing a scheme for
crop insurance; and

(b) if so, the miin features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI): (a) Tne General
Insurance Corporation is at present exa-
mining a schem~ for crop insurance drawn
up by the Indiin School of Political Eco-
nomy, Lonavla.

(b) Tne main features of the scheme
recommended by the Indian School of
Political Economy are as under:—

(1) Crop insurance should be linked
to agricultural credit and all crop
loans should be insured.' Premium
should be deducted from the crop
loans, and  indemnities paid by
insurance companies be set .off
against recovery.
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(#5i) The Schene fecommends area
approach as opposed to individral
approach in that if yield is less
than average yield in an area, all
insured farmers in that arca will
gct compensation at the same rate,
irrespective of an individual’s Joss.

(iv) The Scheme will apply only to
those arcas and crops for which
crop cuttings have been conducted
for the preceding ten ycars.

(v) Guaranteed yields and premium
Tate, which depend upon variations
of indices of productior, will be
worked out for cach selected area
through statistical procedures based
on past crop cutting data for the
preceding ten years.

Common Board pf Management for
Indian Airlines and Air India

1127. SHRI D. D. DESAI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether a final decision has been
taken on havirg a common board of
management for Indian Airlines and Air
India;

(b) whether this will help to achieve
economices in operation ; and

(¢) if so, the broad outlines thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (8) to (c). There is no peo-
posalunder consideration to have a common
Board or Minagement for Indian’ Airlines
and Air-Indis. Efforts are, however, under
way to fiddntify aress where there should
be grester co-okdinution between the two
ocotpdeations, keeping in view overall
dationnd mt' . v
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Bose Mullick Committee Report on
Jute Industry
i ‘ ¥
1131. SHRI INDRAJIT GUPTA:
DR. RANEN SEN:
SHRI N. K. SANGHI:
Will the Minister of COMMERCE be

pleased to state: .
I A

(a) whether the Bose Mullick Committee-
appointecd to study the problems of jute
irdustry has submitted 1ts fir.al report;

(b) if so, what are its recommerdatiors ;
ard

(c) Goverrment’s decision thereon ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) and (c). It will rot bc in public
interest to indicate the recommenrdations
of the Committee before a final decision is
taken by the Guvernment.

Loans for joint stock sugar firms

1132. SHRI D. K. PANDA: Will the
Mirister of REVENUE & BANKING
be plcased to state:

(a) whether Government have evolved
a new policy for offtring tcrm loans for
joint stock sugar firms; ard

(b) if so, the broad fcatures thereof ?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (8)
and (b). The Industrial Development Bank-
of India would make available to certain
industrics including sugar industry loan



assistance on soft terms to modernirse
their machinery and. equipment, so. as
to increase their. productivity and compe-
titiveness., Applicatiors have been invited
by the Industrial Developm~rt Bark of
India from irtending borrowers ard those
teceived upto 1s5th September;, 1976 will
be processed in the first lot: For sugar
industry, th broad eligibility -criteria fef
assistance under the scheme are expansion
of capacity to ar. economicsiz~, investment
in care developmert. improvemsrt in
thermal efficiency arnd semi-electrification
! of the plant and replacement of existing
: ’ plant for improving mill or boiler house
i‘ efficiency and quality of sugar. -
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;Study Rggarding Origin And Behaviour -
: Of Monsoon.

1134. SHRI P. GANGADEB : Will:
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Soviet ships will join
Indian ships to study monsoon in the
Arabian Sea and Bay of Bengal ;

(b) whether the two studies wéuld
give some understanding of the origin .
and behaviour of Indian monsoon ; and .

©.(c) if so, the facts thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND:
CIVIL AVIATION . (SHRI SUREN-
DRA PAL SINGH): (a) to (c). As a pre-
liminary build up for the Global Atmos- -
spheric Research Programme to be held
in 1979 under which a detailed study of”
monsoon is to be carried out, 4 research .
ships of USSR and 2 from India will take-
meteorological and oceanographic obser-
vations in the, Arabian Sea and the Bay of
Bengal during the period May-August 1977.
Besides this, during this period, the obser~-
vational programmes over certain land
stations etc. will be strengthened.

These studies will enable acquisition .
of reliable and comprehensive data base,
particularly over OQceanic areas so that
further research on the monsoon can be-
undertaken, ’

Liberalisation of Import Policy in.
respect of Equipment and Raw Mate~--
rials for Research Purposes

1135. SHRI P. GANGADEB : Will
the Minister of COMMERCE be pleased”
to state :

(a) Whether import policy in respect
of equipment and raw materials for research .
purpose has been further liberalised during
current year ; and

(b) if s©, the salient features thereof:®-
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THI DIPITY MINIETAR IN THE

MINISTERY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH).
(.) Ya, Sir,

(b) Salient features of the liberalised
import policy are given in the statement
attached.

Statement

(1) All research and development in-
stitutions, whether in Government or pri-
vate sector, and research and development
units which are recognised by the Depart-
ment of Science and Technology, all
Governmene research institutions under
Central and State Government, Universi-
ties, I.I.Ts., including research labora-
sories/institutions of Council of Scientific
and Industrial Research, Indian Coun-
cil of Medical Research, and Indian
Institutes of Science, Bangalore and
Indian School of Mines, Dhanbad and
other similar scientific agencies of the Cen-
tral or State Govt., research and /or train-
ing instirutes under the Central/State
‘Governments (other than public sector
undertakings) are allowed to import raw
materials, components and spar¢  parts,
scientific instruments, equipments, appa-
ratus and appliances, etc., upto a value
of Rs. 1 00 lakh per annum without an im-
port licence, subject to the condition that
the items of raw materials, components
.and spares, scientific instruments, etc.,
are requ-red for research and development
purposes and a declaration to that cffect
is furnished by the importing research and
development units at the time of clearance
of goods through the customs indicat-
ing the c.i.f. value of imports already made
in the same year. These facilities will
not be applicable to colleges and other
institutions.,

(2) It is only for wvalue in excess of
Rs. 1°00 lakh for research purposes, that
the un‘ts/institutions are required to apply
for sn import licenge throug  the Depart-
‘ment of Science and Technology in the
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case of units recognised by that Depart-
mese and through the spansoring sutho-
rity in the case of others.

(3) Technical and research institu~
tioms, analythical laborstories, incuding
colleges and institutions, which are not
secognised by the Department of Science
and  Technology and are.not covers
ed by the provisions mentioned in pera x
sbove, can also import, for their own use,
scientific instruments, cquipments and
spparstus, etc., provided the c.i.f, wvalue
of such goods imported at any one time does
not exceed Rs. §,000/- or Rs. 25,000/~
in one lot per annum.

Special Attentian by Trade

Development Authority to
Markets in West Asia and
Africa

1136. SHRI P. GANGADEB : Will
the Minister of COMMERCE be pleased
to state :

(8) whether Trade Development Autho-
rity is comsidering to give special aren-
tion to the markets of West Asia and
Africa ; and

(b) if so, the salient features there-
of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH  PRATAP SINGH).

() Yes, Sir.

(b) As far as West Asia is concerned,
the Trade Development Authority (T.D.A.)
plans to carry out country studies  in the
region. It proposes to send teams to
study the export prospects for selected pro-
ducts and also to invite some buyers’
missions from this region. T.D.A. is also
engaged in analysing the potemtial for
export 0 African countries, so that short-
terma and long-term strategies can be work-
ed out. It also proposes to conduct
country studies in selected markets
in Africa.
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Insurance Cover for Export Trade
to Third Countries

1137. SHRI P. GANGADEB : Will
the Minister of COMMERCE be pleas-
ed to state :

(a) whether the Export Credit and
Guarantee Corporation proposes to pro-
vide insurance cover for export trade to
third countries;

(b) if so, when will it be implement-
ed; and

(c) the measures taken to provide
co-insurance schemes with foreign coun-
tries for Indian turn-key projects to be set
wp in third countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(@) to () . It is in respect of exports
jointly with another country to third coun-
tries where need for  co-insurance schemes
arises. Devising of schemes for insu-
rance of such joint export projects to third
oountries is under active
oonsideration of the Export Credit and
Guarantec Corporation. The matter will
be considered by the Government  after
the proposal has been approved by
the Board of Directors of the Export
Credit & Guarantee Corporation.

New Scheme for Distribution of Con-
trolled Cloth.

1138. SHRI K.M.MADHUKAR
Will the Minister of COMMERCE be
pleased to stare :

() whether a new scheme has been
evolved for proper distribution of contro-
Ued cloth; and

(b) if so, the main features thereof ?

'I‘HE DEPUTY MINISTER IN THE
INISTRY OF COMMERCE (SHRI

\VISHWANATH PRATAP SINGH)
() and (b) . No new scheme for the distri-
bution of controlled cloth, as such, has
been evolved. However, the distribution
1506 LS—4
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system and machinery is kept under review
and such modificat.on as ar- consid r d
necessary and feas.ble are made.

Export Production Centres for Hand-
loom Sector:

1139. SHRI K. MALLANNA :
Will the Minister of COMMERCE be
pleased to state the intensive development
projects and export production projects
for the handloom sector approved by Central
Sovernment for being set up in different
parts of the country State-wise, during
the current year and the amount of Central

financial assistance provided for these
projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)

17 intensive development projects and 19
export production projects have been
approved by Central Government for being
set up by various State Governments du-
ring the current year. A statement indi-
cating the location of the intensive deve-
lopment and export production proje-
cts is laid on the Table. of the House.
[Placed in library. See No. LT—r11166/
76). Excluding institutional finance, the
outlay on an intensive development pro-
ject is Rs. 185 crores and on an export
production project is Rs. 40 lakhs over a
five-year period. Under the pattern of
assistance for the intensive development
projects, the Central Governmeng
would finance 759% of the total expendi-
ture incurred on the project during
the first three years and §0% of the ex-
penditure incurred during the remaining
two years. The entire outlay of Rs. 40
lakhs on an Export production project
will be met by the Central Government.

Performance Of Rural Banks.

1140. SHRI K. LAKKAPPA: Wil
the Minister of REVENUE & BANKING
be pleased to State : (a) the performance of
of the Rural Banks in the country ; and
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(b) the number of Rural}Banks imple-
menting 20-Point Economic Programme and
the steps taken therefor ?

THE MINISTER OF STATE IN-CHAR-
GE OF THE DEPARTMENT OF RE-
VENUE & BANKING (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
So far 23 Regional Rural Banks have been
opened in different parts of the country.
As at the end of June, 1976 19 Regional
Rural Banks established till then mobi-
lised deposits of Rs. 125°85 lakhs and have
d sbursed Rs. 160°15 lakhs. The perfor-
mance report in respect of the remaining
banks opend after June, 1976 is not availa-
ble. All these Banks have been instructed
to implement the points concerning them
under the 20 Point Economic Programme.

Bank Loans to Weaker Sections in
Karnataks
1141. SHRI K. LAKKAPPA : Will

the Minister of REVENUE AND BANK-
ING be pleased to state :

(a) whether ma y a bank in the Kar-
nataka Statc are not coming forward to
sanction loans to the weaker sections of
people like farmers, artisans, scheduled
castes and seheduled tribes and unem-
ployed youths because no security is
provided on behalf of these people ; and

(b) if so, the steps taken to help these
sections of the society to have the benefits
- of the 20-point Economic Programme ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
{SHRI PRANAB KUMAR MUKHERJEE)
(a) and (b) It is not correct to say that
banks in Karnataka State are not coming
forward to sanction loans to the weaker
sections of the people, because no security
is provided on their behalf. Even since
nationalisation, the commercial banks have
moved away from the security-oriented
. approach and have adopted purpose-
orieited lending, particularly to the Weaker
sections. No. viable scheme is rejectzd for
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want of security or guarantee, if banks are
otherwise satisfied on its merits, As and
when any specific complaint is received
from an individual for refusal of bank
credit, the matter is taken up with the con-
cerned bank and where necessary, banks
are also advised suitably.

The provisional figures of balance out-
standing in December 1975 in respect of
priority sector advances, advances under
DIR Scheme and Half-a-milllon Jobs pro-
gramme in Karnataka were Rs. 191°45
crores, Rs. 2* 18 crores and Rs. 7° 79 crores
respectively. Moreover, after the launching
of the 20-Point Economic Programme, all
the Public Sector banks have formulated
various schemes to provide financial assis-
tance to economically weaker sections
covered in the Programme at liberal and
concessional terms.

Development of International Airports

1142. SHRI VASANT SATHE : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have appro-
ved the plan for further development:of
international airports in the country ; and

(b) if 'so, the physical contents of the
plan, financial outlay involved and other
main features of each airport separately ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR) : (2) and (b). During the Fifth
five year plan gn outlay of Rs, 27 67 crores
has been earmarked for the development of
international airports. The major schemesy
Projects envisaged includc construction of
a new International Passenger and Cargo
Terminal Complex at Bombay airport &t
an cstimated cost of Rs. 11 crores. A new
terminal complex is being planned and a
cargo complex is being developed at the
Dethi airport. The existing passenger hand-
ling facilities at Madras airport have al-
ready been improved at a cost of Rs. 22
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lakhs and a new cargo complex is being
set up at a cost of approximately Rs. 20

lekhs. The main runway at Calcutta has
been strengthened to make it suitable for
wide-bod;ed aircraft at a cost of Rs. 62.97
lakhs.

The communication and navigational
aids at the four international airports are
proposed to be modernised at a cost of
Rs. 10 crores. Provisions of Rs. 2° 10 crores
for purchase of crash fire tenders and Rs.
1-42 crores for installation of Cat II light-
ing for the international airports have
also been made.

QOutstanding Depceits Writter off by
L.1.C.

1143. SHRI P. M. MEHTA : Will
the Minister of FINANCE be pleased
tostate:

(a) whether the amount of outstanding
and unclaimed deposits and other accounts
written off by the Life Insurarce Corpora-
tion reached ahigh figure durirg 1974.  75;

(b) if so, what was the total figure rea-
ched;

(c) what are the main causes for this;
and

(d) whether Life Insurance Corpora-
tion feels that this is due to the large num-
ber of agents operating in the field ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE

(SHRIMATI SUSHILA ROHATGI):

(a) and (b) As would be seen  from the
following statistics for the last five yeors,
the amount of outstanding and unclaimed
deposits & claims ard other amounts
written back to Rcverue Accourt by LIC
durirg 1974-75 was less ther thatin 1971~
72 but was marginally higher than those
durirg tke preceding two years.

Year Amount
. (Rs in crores)
1971-72:. . . 4+00
1972-73.. . . 2476
1973-74:. . . 2°1§
1974-75:. . . 2+96
1975-76:. . 280

(c) According to the LIC’s procedure,
where the claimant is not traed in spite
of regular follow-up, the claim amount is
credited to the revenue account after a
specified period depending on the nature
of the claim. Similarly, unadjusted pre-
mium deposits are credited to revenue
account after § years,and other unclaimed
amounts (other than policy claims) are
crcdited to the revenue acoount after 4
years, when there is no response from the

policyholders.

(d) No, Sir.
Proposal to Boost up Tourism in the
Country
1144. SHRI P. M. MEHTA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased tostate:

(a) whether Unjon Government pro-
pose to take some urgent measures 1o
boost up tourism in the country;

(b) whether a two day seminar on the
subject was held in New Delhi in the
month of July, 1976;and

(c) what were the suggestions made
therein ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) A statement pertaining
to the measures being taken by the Union
Government to boost tourism is placed

on the Table of the House.

(b) and(c). No seminar was organised
bythe Departmentof Tourism. However,
a two-day Seminar on Tourism was orga-
nisedon July19&20bya travel magazine.
The recommendations of the Seminar, if
any, have not been received by the Depart-
ment of Tourism so far.
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Statement

The Urijon Government is taking
necessary mcasures to boost tourism in
India on the pattern of developmentinitia-
ted in the Fifth Plan. The places where
tourist facilitics arc proposed to be developed
uwnder the Central Sector are  Gul-
marg, Kovalam, Goa, Agra, Jaipur, Vara-
nasi, Manali, Amritsar, Aurangabad, Ele-
phanta, selected Buddhist centres, wild life
sanctuarics and places of archaeological
importance.

II. Promotioral progiammes of the
Depertment of Tourism are continuing
processes.  The main steps being taken in
this regard are enumerated as follows :—

1. Extensive advertising publicity ard

public relations campaign launched
through 16 overscas offices.

2. Increased production of tourist pub-
licity literature in foeeign languoges
including Arabic and Pemian and
production of tourist documentary
films in colour.

3. ‘Discover India’ tickets introduced
by Indian Airlines and ‘Travel as
you like’ by Indian Railways.

¢. Relaxation of entry formalitics such
as jssuance of landing permit on
arrival valid for 28 days with multiple
entry.

s. Visit of travel industry promotional
reams consisting of representatives of
Department of Tourism, Air-India
Indian Airlines, Travel Agents Asso-
ciation of India, All India Hotel and
Restaurart Federation to important
tourist gencratirg markets.

6. Loans for the construction of new
hotels, ard augmenting of tourist
teanspott fleets.
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7. Construction of tourist burgalows,
youth hostels, comping sites, to cater

to the needs of low-income group
tourists.

8. Opening of a new tourist office ot

Kuwait to promote tourist traffic
from West As.a.

Repatriation of Fundsby Concerns Set
by with Foreign Collaboration

114s. SHRI H. N. MUKERJEE :
Willthe Minister of FINANCEbe pleased
tostate :

(a) whether industrial collaborations in
Ir.dia,especially thosesetup with the assis-
tance of the western countries, have madea
heavy drain on India’s forcign exchange
reserves ;

(b) if so, the facts thereof; and

(¢) whataction Government propos: to
take to prt acheckon jt ?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) (a) and
(b). As can be seen from the Suatement
attached, remittances  to Western
countries on account of industrial colla-
borations forma substantial partofthe total
liability.

(c) Government’s policy in regard to
forcign collaboration continues to beselec-
tive. Forcign collaboration is not nor
mally permitted in areas where the requi-
site technology is indigenously available
except where such a collaboration is inten-
ded to promote exports.

Statement

According to the dota rulating [© re-
mittances by forcign companics 88 O
piled by the Reserve Bank of Indih '
payments on account of profits, d’_"'dc.n C;
technicolknowt how fees and royattics "";ot
ly attributable to foreign collaborstion?



10§ Written Answers SRAVANA 29, 1898 (SAKA) Written Answers 106

the period ending 1973-74 (which are the
latest figures available) are as shown below.
The statement gives the data for all coun-
tries as well as for Western countrics :

Rs. in crores)

All Western
Countries Countries

1971-72 . . 635 564
1972-73 . . 68+6 62+3
1973-74 .. 746 65°2

Jute Workers affected due to
Retrenchment in jute Mills

1146. Dr.RANEN SEN. Willthe Minis-
ter of COMMERCE be pleased to state:

(a) the number of jute workers affec-
ted on account of lay-offs, closures and ret-
renchmentinjute mill< during 1975 and 1976
so far duc to shortfall in production of
fute;

(b) whether a deputation of A.I.T.U.C.
and I. N. T. U. C. mct him on 28th June,
1976 in this connection; and

(¢) if so, the facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
b(a) According to information obtained from
the Government of West Bengal, there
was no retrenchment in the jute industry
in 1975. During the same period, there were
lay-offs in 23 units for varying periods
due to different reasons, In view of the app-
rchended shorta_e and corsequent need for
conserving supcrior varieties of raw jute,
a limited regulation of production was
imposed for two months from June, 1976.
Production regulation in regard to Car-
pet Backing and Hessian was  withdrawn
with effect from 14th July, 1976. This
regulation of production is reported not to
have affected any p*rmanent or Semi-
permanent workers in the jute industry.

(b) No, Sir.

(c) Docs not arise.

Export of Calcium Carbide

1147. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of COM .
MERCE be pleased to state:

(a) whether Indis, from an imporiey
till 1975, has become an cxporter of cal-
cium carbide; ard

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
(a) Yes, Sir.

(b) Imports and exports of calcium
carbide during the last three years have
been as follows (e

Quantity: Lakh Kg.
Value: Rs. Lakh

Imports Exports

Q. V. Q. V. )
1975-76 . . .o .. 26 6°5
1974-75 . 385 119°0 ' 0°I 0°s
1973-74 . 20°0 24°8 o0-2 07

Export of Silk Goods

1148. SHRIRAGHUNANDAN LAL
BHATIA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether there has been record
export of silk goods in 1975-76;

(b) if so, whether this coustjtutes onc
of the highest records in recent years; and

(c) the percentage rise in 1975-76 as
compared to 1974-7S ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :
(a) Yes, Sir.

(b) Yes, Sir.
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